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GOVERNMENT OF INDIA. ‘ -
LEGISLATIVE DEPARTMENT. E

"PROCEEDINGE OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBZED UNDEK
THE PROVISIONS OF THE GOVERNMENT OF INDIA LC'P. 1918,
(6 & € Qieo. V, Ch. 61.)

'.l‘he Council met at the Council Ohamber, Vicercgal Lodgc, Bimla, on
Tuesday, the 23rd Beptember, 1919.

ansm.'r

o 'I‘hc. Hon’ble 81y GEonaw LOWNDRS, K.C.81, K.C., Fice-President, pr eszdmg,
apd 41 Members, of whom 30 were Addltxorml Members,

J .

Q.UE@TIONS AND ANSWERS.
'I'he Hon'ble Mr, W, h. Crum asked :—

18 aae

PO B Wxth regard to the position of suvjecls of late. enemy countr Exolus) A
‘;thelr ;-;turn to India, will Government bo pleased to state ;— y countries and ’“3,:‘2';:&:’““

(a) for how long they are prepared t0 oxclude Germa : from udia,
) other lato enemy countrics from India ? ¢ and subjects of

) What steps they are taking regurding Artigle 438 of the Teaco
: Trealy P :

¢) whether they are prepared to permanently exclude G issl
) from India ? tmdlr P v ude German mmissions

4_ (d) what circomstances will guide them in
repatrintion of interned enemy subjects P

. niaking exceptions to ;.
+392LD (409 ) -
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210 QUESTIONS AND ANSWENS.

[Sir WPillion Pineent; 3y, 1 L. [22nn Seerisen, 1219,
Cram.)

‘t'he Hon’ble Bir Willinia vincext replied :~

“ () The Government of Tadia are in correspondenco with the Scerctary of
State for Indin on the subject of the admission into, or exclusion from, India of
subjects of countries which are or have been at war with Iis Majesty. They hope
1o be in & yiosition very soon to make a. public announcerent of their policy in
this matter. '

(8) The properties and undertakings of all German missions in India,
including the Bascl Mission I'tading Couipany, have been vested in the pro-
vincial Custodians of Enemy Property, hoards of trustees have heen formed,
and tho properties and nndertakings are being transferred from the Custodians
to the trustees in accordance with Article 438 of the Peace Treaty.

(¢) The Government of India will act in accardance with any decision
which Jnay be arived at by His Majesty’s Government. 1lis Majesty’s (iov-
ernment have decided that nissionary and cther philanthvopic socictics or
organizations of «licn enemy nationality, and their individual members of alien
cnemy nationality or birth, irvespective of their religious belief, cunnot be
re-adimitted to India for a period which may be defined hereaftor.

(d) 'The Government of India have decided that every German and Austrina
at prosent in India is to be repatriated, subject to exccptions only in cases where
there aro very special reasons for granting exemplion from repatriation.  Each

. case will be considered on its merifs. Exemption mighl be granted on the ground
that an individual was by birth a British subjeet ; that he has married and brought
up a family in India and has enfircly severed his  connection with his own
country ; or that he is a native of territory which has ccased to be German or
Austrian territory as a result of the Peaco Treaty. But it is impossible to specily
all circumstances which the Government of India might think sufficient.

In the United Kingdom, in the case of Germans- married to British-born
wives and deported from England to- Germany, the wives have been allowed to

stay in England or follow their husbands to Germany, as they preferred. In
the ease of British-born children of such parents, tho law docs not authorize

the deportation of British subjects, but it has. been the practice in England to.

“include the nawmes of very young children in thu mother’s permit. When the
éhildren are of school-going age or over, each case has Leen dea }t with individually.
Insnch cases the practice has been to make inquiries and {ry to ascertain
whether the children wished to go or stay,and in the latter cvent whether there
were relatives in England who could take care of them. "The Government of
Tudia propose to be guided by the same principles in dealing with British-born
wives and childven of Germans and Austrians who were interned in India and
are to be repatriated. ”

« The Hon’hle Mr. W. B, Cram - May I ask s supplementary
question ¥ Can the Hori'blo Member say how soon be will be able to give
s definite answer to (4)?

Tlie Hon’ble Sir William Vincent :—* We have telegraphed

about this matter to the Scerctary of Btate recently, but I am unable - to say
the exact date on which a final decision vill bo reached.”

The Hon'ble Mx. W. B. Cruya asked :-—

2. “(a) Has the attention of Government licen drawn toan announcement

SIndiea s ; . .
¥ Izeometax. reported to have been made by the Secrelary of Htate in the ouse of

B 4

RS

Commons on 17th July regarding 2pparent evasion of Indian income-tax ?

_ (») What steps are Govermmnent taking to improve the nmzchinery. of
-collection and to prevent evasion ? "



QUESTIONS AND ANSWERS. e}

[23up iixpravmrn, 1919.) [Afr. 1. B Howard ; Rao Babadur 3. &
© Sarma ; Sy Wllion Vinceni.)

‘Tho Men'ble M. H, ¥, Howard replied :—
“ () Yes .

(6) The Government of Tndia aro fully aware of the huportance of improv-
ing income-tax assessment and preventing cvasion. , Bofore the passing of the
new Act they had put to Tocal Governments (which, it should he remembered,
ara in charge of the administration of income-tax) the question whether the
time hiad not come for the more general cmployinent of specially traimed and
whole-time income-tux eectablishments. The importance of tightening the
administration has been generally recognised, and though the diversity of condi-
tions in the several provinces renders the application of any' uniform system
impracticable, the majority of Local Governments ave, it is understood, taking
up the suggestion, and it may interest the Ilon’ble Dlember to learn that
veeenlly in the cities of Calcutta, Bombay and Rangoon, the income-tax
establishments have been considerubly strengthened.  8pecial additions have
also heen made to the stafl in the Punjab, the United Provinces and Meadras,
while certain improvements in the machinery have been introduced in the
districts of Bengal. It is hoped that with this strengihening of the assessing
stafl a progressive improvement will be secured in the direction of enforcing
Hinbility to tho tax whern it is now being .cevaded.” The Government of India
also hope to obtain from Mr. Watkins, the expert in income-tax administration,
whose services have beon kindly lent to them in connection with the Fxcess
Profits Duty by the Board of Inland Revenue of the United Kingdom, useful
advice in connection with the whole subject. "

The Hon'ble Rao Bakadur B. N. Sarma asked :— e
" pogagie |

3. “ Will Government be pleased to state approximately the roiigh estimates £ a24".
of the world’s production of gold aud silver during 1919-20 and 1920-21.” Miver.

Ths X o 1'ble My, H, F. Howard replied :—

“ The Government of India have not scen any authoritative estimates of
the world’s production of gold and silver during the carrent and next years,
and in view of the various uncertain factors involved, they'do not think that

it will serve any useful purpose for them to attempt to framo any such esti-

mates for the public information. ”

2

The E[on’ble Rao Bahadur B. H. Sarma asked :—.

4, “ (o) HMas any conclusion heen arrived at in fixing the salaries oz'gﬁ‘,‘{:.“',
¢ xing the . - .

“Europeans and Indians serving in Indin and doing the same work ? , aimtorer
. . pas
(6) Isthere to be any differential treatment, and, if so, on what principle ? ;5% ndiane,
{ 8
(¢) Is the Buropean allowance to lio the same in respect of all services or

to vary with the service and status, rank and length of service of the .in:

dividual ? If so, what arc the differences 7"
. The Hon'ble 8ir William Vincent replicd :--

"+ No conclusion has becn arrived at.” ' )

The Hon'ble Rac Bahadur B. N. Sarma asked :—

5. What is the valuo of the gold and silver cinployed iu arls in the verious vage o
countrics during the ten years prior tothe war? " fiver
euﬁﬂoné ig
arts,
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412 QUESTIONS AWD ANSWERS.

{0, I B, Howard ; a0 Bakadwe B. 7. [23xp SerTeusnr, 1819.]
Saring ; the Fice-President. )

The Hon'Lle Mr, £l ¥, Howard roplied :—

“ The informalion asked for by the on'hle Momber is not available except
as regards the United States, where in 1916 the amount of gold consumed in the
industrial arts was valued at slightly over 51 million dollars, 4.¢., about £10}
miliion, while the silver consumed amounted to romewhat over 32 million fine
Ounces. :

Tu the case of India, it is impossible {o say how far the gold and silver
which has gone into consumption is held in the form of coin, and how wuwch
has been melted down for use in the arts.”

Tho Hon'ble htw Bahadur B. N. Sarmsa asked :—

€, “Will Government be pleased to stato the reduction, if any, in the ex-
penditure under exchange compaasation allowance (1) during the officie] year
1918-33, and (2) during the four moaths ending on 3lst July 1910, and the
reduction anticipatcd during the succeeding eight months #”

'The Hon'ble Mr. E. F. Howard replicd :—

* The cx%)enditure on account of cxchange compensation allowance was
reduced from Rs. 483 lakhs in 1917-18 to loss than Rs. 74 1akhs in 191819,
and to »il during the first four months of the current ycar. No cxpendituro

“on this account is anticipated during the remaining eight months.

Tho Hen'ble Rao Bakadur B. N. Sarms, ssked : —
7. “ Do Govgrnmient fropose to consider thd desirability of arrangims for tho

% collection of some taxes during the slack months of the trading season ¥ ”

The Fon'ble Mr. H. F. Howeard replied : —

* The Hon'ble Member’s question is not understood. Tho eollection of
Qovern:nent taxes goos on through both the slack and tho busy scasons of the
year. ”

The MHon'ble Rao Bahadur Sarma :— May T request that {he
dates of the collection of revenue be ‘mstpuuud so as to enable the money to Le
used for the benefit of the trade ?  That is the question I wish to ask.”

'Phe Vice-Fresident :—“ I understand that the Hon’ble Member
desires to ask a supplementary question.” .

The Hon'ble Bir, H. ¥. Howard :— I am afraid I did not catch
what the. Hon'ble Member said.”

The Hon'ble Rao Bahadur Sarmse :—“ May I ask the question
as to whether the dates of collection of certain of these taxes might Le post-
poned till the slack ceason so that during the buasy trade scason the moncy
yaay remain with thetrade ? "

The ken'ble v, H, F. Howard:—* I am afraid, Bir, that we
went all the money that we can get as early as we can get it. That is the
answer to the Ion'ble Membur's question.™



QUESTIONS AND ANSY TR 415

[30xn Sxvrsyzen, 1919, [Rao Bakedur B. N. Serma ; 2, B, 4.
Mant ; My I, . Howerd ; Fai
Yahit Seth Nafimal.]

The Hoxn'bhlo Reo Bahadur B, N. Sarmn osked =
' ' Dierorses

8. “ () Do very wide differcnces exist betwe:r: province and province, ad- iz prises o

jviving districts and even parls of the same district in  prices of foodstuffs ﬁxﬁmﬂn\k
. . Tioty.
(%) Are Governument in a position to eay whether this is due' party to tl.e
inabilily of the Railway Companics to meet the normal traflio demands #”

The Hon'ble Mr. R. A. Mant replied :--

“Tull details of the +holesalo and retail prices of food-graing in the diffcrent
provinces and districts of Indit for the second half of July will be found in the
Supplement to the Gazette of India for the 13th 8ep*ember. An examination
of these statistics discloses considerable differcnces in the retail prices of food-
grains, hut it-is not possible to assign any one cause for these variations.
Barked differences in the price of rice, for instance, in adjoining districts may
be duc'purely to ‘local causes as when communications are temporarily in-
tarrupted by flonds, or they may be duc to the fact that District Otficers have
not reported the price of the same qualily of rice. It tho principal cause is
probably that suggested by the Hon'’ble Member, namely, the inability, of the
railways to cope with all the traflic offering. This has compelled Government to
control the inter-provincial movements of food-grains, and rctarded the level-
‘ling process which is ordinarily promoted by free communications. The Govern-
inent of India'are now advised that the railway position is improving, and
they are consulting Local Governments as to the possibility of relaxing control
over thé internal movements of food-grains. "

- 'I‘ho Hon'ble Rao Bphadur B, N, Sarmas, asked :—. S
lotalil.c £ L

9. %(a) Will Government be pleased to state to the extent of tho'latest and saper *,.
figurcs available, the existing currency in cheques, notes and metal in the various ™ -
countries having principal trade relations with India ?.

(8) Istbere in such countries” sufficient metallic currency behind the
cheque and paper currency according to the accepted standards prior to the
war P : b ) ' :

(¢) What proposals, if any, do Government contemplato for assisting India
to compeio industrinlly and commeroially successfully with other countries 7!

The Hon'ble Mr. H. T, qua;rd replied :—

- “(a) 1lny on the table a statement® giving the latest information available
regarding the mote circulation; .and coin and bullion reserve held against the
latter, in the United Kingdom, Japan, the United States of Anierica,’ I'rance
and Italy. No information’is -available regarding cheques ov.the metallic
currency actually in circulation, SR S

(6) Goverument regret that they have no information on the point.

(c) This opens up such very wide matters that it is not practicable {o-
deal with them by wecans of question and answer. I can only refer the
Hon’ble Member to the Report of the Industries Commission.”

The;Hoxn'ble Rai Sahib Seth Nathmal usked :--

, 10, ¢ (@) With reference.to the policy of Iingerinl preference re ;)rted {0 Mipersa
have been announced by the Chaneellor of the Lxchequer in the Houge of T o ere3ee:

: ® Vide Appendiz A, , ]
392LD o0




414 QUIRTLONS AND ANSWEDS.

[Rei Sakih Seth Nuthwmal ; Sir Gearge [23rD Serivarri, 1010, ]
Darnes ; Mr. U, P, Howard ; Sir : '
Willioa Vineend.)

Comamons, were tho Govermeent of India previonsly con ulied or was lidian
ublic opinion gu the subject in any other way presented hefore His Majesty’s
Government ?

(&) If the answer be in the negative, do Government propose to represent
to His Majesty’s Government the considered public opinion in India after
ascerlaining the same £ :

The Hor'ble Sir George Barnes replicd :—

“Tho Government of India were consulted on the general question. of fiscal

" policy axising out of Lthe Resolutions of the Pais Confirence held in Juns,

1916, though no specific reference at that time was made to Imperinl preference.

The Government of India did also ask Local Governments for their views on

general questions of trado policy after the war, and in doing so, made a refer-

ence to the question of preferential tariffs. The replies of Local Gevernmentis

indicated that a schemo of Imperial preference would, on the whole, receive

€ the upproval and support of the majority of the coummercial community in

India. Tuino discussion of the gencral principle has.been invited. The
replies were placed before tho Seeretary of State.”

' The Fon'ble Rai Sehib Seth Natl.mal asked :—

. 11, “ («) Is it not a fact that the Chamberlain Commission on Indian
the  PFinance and Curvency in 1913 suggested the appointment of an expert com-
mittec to examine the question of the establishment of a State Central Bank in
India? . :

(8) Do Government -propose to ask the Sccretary of Stato to refer the
matter to the committes. now sitting in Tondon for consideration and for
working oul in detail a definite scheme capablo of immediate adoption ?

The Hon'ble Mr. H. F. Howard replied :—

.. “'The answer to («) is inthe aflirmative and to () in the negative. I
may add that I propose to give a brief explanation of the position in connce-
tion with the Resolution whieh Mr. Barma will shortly move.”

st " The Hon'ble Ra.i'SahiB Seth Nathmal asked i~

I‘Q'" 12, “ () Has the attention of Government been drawn to the editorial col-
s wmn of the € Amrita Bazar Patrika’ of the 18th August, 1919, relating
mm° to tho Xatmpur Bakrid' riot case and the severity of the senlences
T hdssed on the acoused, in- which it is stated that 8 have heen condemned to
o oath and 135 sentenced to transportation for life, that among the 8 con-
dernned there are 3 mahants, ono doctor and one aged banker, and that
among those transported for life therc arc high pondas, municipal commis-
gioners and sccrelary, zamindars and hankers as also a Sub-Inspector of
Police ?

"(4) Do Government lprolmsc to take any action to reduce the sentences or
to grant pardons in the ahove case P

The Howble Sir William Vincont replied :i—

%  (n) The attention of Govermnent has heen drawn to the a.rtiglnz in question.
‘ (b) 1t is understood that the sentences are- being considered by the Local
Government. The Government of India have not recoived any application.
frow any of the convicted per sons.



CGUESSIONS AND ANSWERS, S

[28w0 Brriuuner, 1019.] [Rai Sakib Selh Nathmel ; Sir Williain
g - Vincenl ; Sir drthur Anderson.]

The Hon'hls kel € 0”0 Seth Nathmal agked i—-

13, “ With reference to the reply given in this Couwneil by ti.cHonhe i)ir Ayurvoels
Reginald Craddock in answerto a question asked by the Hon'ble Maharzja Siv Systers ot
Manindra Ohandra Nandi on the 19th September 1916, will Government be ™*2*
pJeased to state what further action the Government of Indin and the various
l.ocal Glovermnents have tuken for placing the aucient systems of medicine
on a scientific bsis and for increasing their usefulness ? .

'The Hon'ble Sir William Vincent replied :--

* Local Governments have been consulted in the malter and their unanimous
.opinion is that hefore anything can be done in tho dircetion of placing the
Ayurvedic and Unani systems of medicine on a scientific basis, it is essential
that there should be a strong movement amon~ indigenous practitioners to
reform and organize themselves, and of such a movement there is at present;
little or no evidence. The Government of India consider, however, that the
seientific investigation of the properties of indigenous drugs is likely .to he
fruitful, and may help to achieve the object which the Hon'ble Member has
in vicew, of increasing the usefulness of the ancient Indian systems of medicine.
An investigation on theso lines is to bo made by the Drugs Manufacture
Committee which has rccently been appointed. This Committes will, amongst

. other matters, inquire into the value of indigenous medicines and will collect
information regarding the mineral and vegetable drugs not included in the
British pharmacopeia which arc at present most commonly used by those
who practise the Ayurvedic and Unani systems.” '

The Hon’ble Rai Sahib Seth Nathmal asked :— :

14, “Will Government lay on the table the correspondence, if any, between Gosstitutton
the Government of India and the Centrel Provinces Administration relating to gozr?:'f
the constitution of a Chief Court at Nagpur P What action do Government pro-— o
pose to take on the proposals made by the Central Provinces Administration "’

The Hon'ble Sir William Vincent replied :— .

“ A decision on the question of constituling a Chicf Court at Nagpur has

been postponed for the time being on financial grounds.  Asno final decision
_has yet been reached, the Government of India are not prepared at this stage to
lay the papers on the table. I shall bo ’gla.d to give the Hon’ ble Member

further information privately if ,L_e wishes.! ‘
The Hon'kie Rai Sahib Seth Nathmal asked :—

15, « _Wili Government be pleased to lay on the table 4 stateinent showing gner
tho superior appointments, i.e, gazctled appointments, made to the various Raptaon
branches of the Railway service during the ycars 1916-17, 1917-18, and 1918- ' -

19 classified as helow :—

FBuropeans.  Furasians.  Hindws. = Muhammadans.'  Others.
.'The Hon'ble 8ir Arthur Anderson replied :—

“ A statement® is Jaid on the iable. The figures given therein do not include
officers of the Audit and Accounts Department, State Railways, who are
provided by the Indian Finanee Department.
The Hon'ble Rai Sahib Seth Nathmal asked :—
18, “'What is the actual expenditure on the construction of New Delhi from ¥:ratyre
the date of the undertaking of the works up to 81st March 1019 ? " oy

¢ Nc;i included in there Procecdinge, |



§1G QUBSTIONS AND ANRWERS,
| Biv. b d. Mant ; Mr. K. V. Rangesicaray [28zn Sm"l‘l:hﬁmu, 1012.]
/ Aiyangar ;. Str William Vincent ;
Me. N I, Paton; Ay, I I

JHoward.)

The Hou'bo Mr. B. 4. Mant replied :—

“The outlay on the New Capital at Delhi up to the end of 81st March 1919,
vas a8 follows ;— .

Ry,
Actual expiadifuco to end of 1017-1918 . 2,68,08,408
Approximate expeaditure in 1818-1919 v 4] ,27,600
Total ... v 9,04,20,400

D

The ¥on'ble Mr. K. V., Rangaswany Ayysngar asked i—

2puointmont 7, “(a) Is it a fact that the Caleutts public appointed & non-official com-
3 Bonol missio.. consisting of Messrs. L. I B, Pugh, A. Tyabji, B.D. Bose, C.

- . efud aomr
dlostala)  Vijnymraghavachariar and Agit Prasada to inquire into the Caleutta
~ the Calenita 1icturl s of September, 1917 ; that tl i missi
merbances disturbances of Scptember, ; that the said. commission sat for about &
giSopeader |ontly in Caleutta aud after an open public inguiry, submitied a report to
Government ?

(&) Will Goveritment be pleased Lo lay the said ‘report on the table and to
state to what cxtent they propose to give effect to the recommendations of the
gaid commission P+ . . .

The Hon'ble Sir leham Vincent replied :— _

 (4) and (8) No sucli veport has reached the Government of India.”
i B nl o

The Hon'ble My -N. F, Paton acked :—

e - 184 “(«) Isit a fack that & -very small amount of new money has been
Leas aad * invested in the recent Govérnment Loan as compared with the very large

of . - = , . :
Ylve "7 sums subscribed and being subscribed to Joint Stock Companies ?

() Are G‘overnme‘:‘.t‘ satisfied that the terms of their recent Loan were
such as to cnlist the full financial support that might otherwise have been

obtainel ? . .
T (¢) s it a fact that very large qua ntities of silver rupees are being hoarded
throughout Indin?  +- ‘

(d) Ave Government prepared to consider the advisability of commencing
issues of Preminm Bonds concurrently with the issuc of the next Loan, with a
view to bringing into ciréilation these hoarded rupees? "

. {

The Hon’ble My, H. F'. Howard replied :—

t (a) Government do not consider that the amount subscribed to their recent;
loan, namely, over 21 crores, compares unfavourably with the sums now being:
invested in companies, .

x (¢) Government are satisfied that the terms of their loan were as liberal
o 2s the circunustances justified. :

] (e) Government have no exact information as to the amount of rupees.
now in hoards, but it is probable that the facts are as stated in the question,

(d) Suggestions for the issue of premium bonds were ‘carcfnl‘ly examined
tywo years ago. _Lyeu if the issue of such honds were a measure free from ob-
jection per se, Governmont do not consider that it would have any materiz]
effect in bringing hoarded rupees into circulation.”




QUESTIONS AND ANSWERS. W17

|23 Berisxere, 1018.] [0, Nochekidanandn Sinda ; Xy, BT
' doward ; Siv TFilliam Voceal.)

The Foa'ble Bir. Sackenidnuanda Siske ashed -

19. “(a) What truth, if any, is in the fellowing stulement of alleged facts mue vaze

as given by the Slalesman -~ ‘ evontss,
“If you land in {he country with & covercign the Government will take it

awzy from you and give you cleven rupees Uiree anmas in veturn. I you are

in the country and happen to have a rovereign and take it to the Carrency

Office you will get fifteen rupecs for it.  On the other hand, if you {ake it ta

the bazar you will fd purchasers at twenty-one rupees.  But if you neeept it

you will be committing an offenco. )

, (%) If the facts be as stated above, do Giovernment propose to tnke any

action in the matter and, if so, whaut action ?  If no action is proposed tu ba
taken, will Government state the reasons ?” ‘

Tke How'ble Rir, B, ¥, Howard rcplied :—
“(a) 'fLc facts arc substantially as stated.

() Govermment recognise the present unemalous position ia which there
are threa prices for gold, namely, (1) tbe bazar price, (2) the price paid by
Govermnent for gold acquired by them on impert into Indin, and (3) the legel
tonder rate at which sovercigns ave yeceived at the ewrreney office. The anomsly
should however, disappear when the present artificial restrictions on the move-
" 1uent of gold iuto India urorcinoved, and when the ultimate rate at which gold
will bs legal tender in India has heen determined as a rosult of the deliberations
of the Currcncy Committee now sitting in London. Asregards tho batar price
of gold the Hon'ble Member will no doubt have noticed that - the premium has
recent’l’y. been greatly reduced owing to the fortnightly sales of gold by Govern-
ment.” - : .

‘The Hon’ble Mr. Sachchidanands Sinhs asked : —

20, “ (q) Has the altention of Government heen drawn to the Resolution of

the Governtacnt of Bihar and Orissu on the administration of the Jails in that 3% .era.
province in the yenr 1917-18, showing that 13,777 prisoners wwere adnitted to HoBS%,a
hospital as against 6,670 in the previous year, that the daily average number 0¥

in hospital wos 662 against 310, the tolal number of deaths vose from 237 to

584 and the death rate from 82°0 to 634 per mille? .

(0) Hare Covernmeut in their possession information abous (he Jail
administiatica of eny ofber province or provinges, during the saine period,
showing either an cqually Lad or dven aworse state of affairs? 1fso, will
Governraent he plensed to furnish the same?

(¢) 17 tho angwer to (4) he in the afiirinative, bas the Provinciel Cavern-
-ment concerund tried to explain tho situation by urging the samo view as the
Bihar aud Orissa Goveriuntnt that *it is dificult lo resist the conclusion that

the officets of the provineial service who have {aken their places as medieal
officers or Huperintendents of Jail work Lavo been unable to adapt themselves to
it or to control their subordinates’ ?”

The Hon'ble Bir Williare Vineceat replied :—

“(a) Gevermuent have seen the Resolution of the Government of Riliar
and Origia on the adiinistration of the jails in thet Provinee in the year 1018.

B A ewtement® is laid on the table showing for cach rovince in 1917
_ and 1918 4ie zatio per mille of averego strength—

(0, s sdmnisions into hospital,

PUI ek B,

382LD o



418 QUESTIONS AND ANSWERS.

[Sir TFitlicrn Fincend ; My, Sachehidu- [23rn SErraynez, 31019.]
nanda Yinka. | .

(#%) of duily average number sick, und
(i) of deaths from all causes.

(¢) Almost every Local Government has at one time or another drawn
attention o the detexisvation in the vliciency of the administration of the Jails
Departinent during the last few years owing to the absencs on military duty
of many regular officers of the Indinn  Sedical Serviee helonging to fhat
Deparhiaent.

'he increass in the death-rate in most provinces is greatly deplored by the
Government who arv endeavouring lo sccare the speedy return to civil duty
of as muny ofiicers of the Depuriinent as possible.”

foe Kon’ble Mr. Bachchide 1ands Sinha asked :—-

Poeptanos 21, “(«) Hus the attention of Qovernment been drawn toa Resolution duted
of “dalis™ by Ranchi, the 10th July 1019, issued by the Licutenant-Governor of Bihar and
COINme N . . . . o vave tay OV : , . -
ofteors.  QOrissa on dalis, in which His Tlonoar in Cauncil has heen pleased {o declare
his decision: that from’ tho 1st of September, 1319, ‘uo Government officer

shall be permuitted Lo accept dulis ’? ‘

(3) Has the attention of the Govermment been drawn to the leading article
on the subject in tho Sewrchlight of August i7th last, in which that journal
expresses its appreciation of the said action of the Liculenaut-Governor in
Couneil ? :

(o) Is the practics in regartl to receiving dalis in other provinces the samne
or.about the same as that which obtained in. Bihar' and "Orissa before the pre-
raulgation of the recent - Resolution ? Ifso, do Government propose to invite
the attention of other Local Governments to the Resolution with a view te their
taking similar action? 1f not, will Government state their reasons therefor ?

(d) Ave theic any rules on the suhject of presents or dalis issaced by the
Government of India ? If so, will Government lay on the table a copy thereof ?

(¢) In'the matter of receiving presents hy Government officers, are .there
any rules of the Government of India which make a diffcrentiation between
Indian and non-Indian: non-officials prohibiting aceoptance of presents from®
the former but not from the latler ? If so, will Government be pleased to
glate the reasons for maintaining such a differcuce ? '

(f) If any such rales of differcntiation be in existence, wonld it uot Lo

. open to Govornment oflicers in Biliar and Orissa to continue tu aceept presents

_or dalis from nop-Indian non-ofiicials, in spita of the Resolufion promulgated

by tho Licutenant-Governor in Council and would not the cffect of the said
Llesolution to thut cxtent be nullified ¢

(g) I the answer to the parl (/) be in the affirmative, do Governmen}
{ropo_s_c to so revise fho rules as to remove the differentiation in this matter
.ctween Indian and von-Indian non-ofiicials ¢ If not, why not ?

The Hen'ble 8ir William Vincent replicd : —
“ (a) The QGoveinment of Indie have not seen the Resolution referred to.
(4) The Government of India have seen the newspaper article reforred to.

(¢) The Government of the P'unjab has, it is understood, issued 2:. order
prolubiting the- acceplunce of dalis. The Government of “India have not
precise information as to the practico in other Provinces.  4he raatter is one
outirely in the discretion of Locel Govermients ; but the Govermwnenf of Tudia’
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23rn SErTRMDEE, 1019, | (8t Williass Fincent ; Mr. Sachckidinazda
Siuha.)

are prepared to draw the sitention of other foeal Glovernments to the orders
issued by the Governments of the Punjab and Bihar and Orissa,

~ (d) A copy of rule 2 of the Government Scrvants’ Conduct Rulesis Taid
on the table.

(e) Rule 2 of the Government Servants’ Conduet Jtules provides that a
Lovernment servant may not, without the previous sanction of tho Goverument.
of Tudia, directly or indirectly accept, cither on his own behalf or on hehalf
of any other person, any gift, gratuity or reward, or any prowise of a gift,
gratuity o reward, from any nativo of India. The rule does not mention” gifts
from persocs other than Indians. T'he rule was based on the East India Com-
puny Act, 1772 (13 Geo. 3, c. 63), which prohibited the acceptance of presents
from any of the natives of Asia. 'Che offering. ol prescnts to (overnment
servants is not & Xuropenn custom. .

(fand g) As already stated, the Qovernmont of India have not seen the
Resolution said to havo heen issued by the Government of Bihar and Orissa,”

The Government Servants’ anduct Rules.

L] ] L] ® & *

2. A Governr:ent servant may not, without the previons sanction of the
Gifts - Qovernment of India, directly or indirect-
. ' . ly accept, either on his own hehalf or on
behalf of any other porson, any gift, gratiity or reward, or any promissof a™
gift, gratuity or reward from any Native of India. '
- The Head of a Govornment or Administration or a Political Officer may
accept from any Native Prince or Chief a ceremonizl gift which is deposited
in the Government Toshakhana and for which a return present is made at the
.Government cxpense. Any Government servant may accept a complimentary.
present of flowers or fruit or similar articles of trifling value. The practice
of giving siich presents should however be discouraged.

" . When a gift of substantial value cannot bo rcfused withont giving
offenco, it shauld, unless the Government of India by spocial orde. otherwise
direet, be delivered up to the Government.”

The Hon’ble Mr. Sachchidananda Sinha niked i—

22; *“ (a) Have any steps hoon so far takon to carry out the recommendations
of the Public Services Commission'in -the mattor of increase of salarics of the Jagrsase et

mombers of the Provincial Civil Services—Execative and Judicial-—in any S3nper
.proviuce P If so, in which of them ? iy el
fervioen,

(6) Ave Government aware that tho members of these two services have
heen very ‘hard hit by reason -of their cemparalively small' salaries and
the receut abnormal rise in price; ?

(¢) If no steps have been taken so far, do Government propose to deal
with the question at an early date? 1 so, when may the orders fixing tha
revised scale of salary be expected ?”

P’

The Won'ble 8ir William Vincent replied :—

“The Hon'blo Meraber is referred to the replics given on tho 13th end 17th
Seplember to similar questions -by the 1lon’ble Rai 8:Lih Seth Nathmal and
the Hon'ble Surdar Bahadur Burdar Sundar 8ingh Mujithia';
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Liirs Srehelidonede Niaba i S Ailkor [2%i» Sxrrmitery, 1819.)
Avdecson 3 e iliione Floced ;3 Al
. Fewini Nuwwar Chanda.)

0 ¥amhia T ki narde Aieiie n o
rie Eoa'hie Iir Oockekidonorde Sivka asked :—

g 1 gy . e .
Pyaniizy &8, ¢ (4) AreCoveromoent aware that {he dismuntling of the Bhagsipur-
Farguione Bounst section of the Buet Tndian Railway has eaveed very greal jnconvenienos
il {o the people of the Bhagulpur zid Eatal Cerganas Districls in Dilar ?

udiun . . . . Y

Rallway. (1) Ix it a fact that the peeple of the tracls affected have sabmitled
memorial {o the Ceminissioner of (he Bhagaljar Diviiion, as stated in an cdi-
tovial pavagraph in the Searcilight of Patua in its issue of 17th August last ?

() Is it tine as further stated therein that * the earlh-work on the railway

track and tie masonry work of the bridgesand also the stution buildings . .

« « + « « . areallinfact and only the iron materials have to be sup-

: plicd and laid on ' ? ' .

() 1 thie answer to part (¢) be in the alirmative,” do Government pro-

pese 1o tite in hand the restoration of the Jine as scon us possible? If act,

will Government be pleased to state the reavons for delaying re-opening the

line, and also e approximate time at which the public may look forward to
travelling on that section of the Bast Indian Railway, ”

ke Mor'ble Eir Arthur Andersen replicd :—

“ The replies Lo () (B) (c) ayd the first part of (d) are in the affinnative.
I may explain for the Ilon'ble Member's information with regard to the second
part of (d) that it is the intéention to wtilise sccornd-hand rails for relaying
tho line ay soon as thesy can be obtained, but it is not possible yet to forceast
s date.  Government aré alive to the necessily for relaying dismantled lines ae.
soon as possible.” -

Tho Hen'ble Mr. Sachkchidanande Sinhg asked :—  °

Poproied - 24, “(q) T'as the attention of Government been drawn to the stalemont of

Cemmuties, the Fvgliskinan in its issue of September Gtly, 1919, in an editorial patagraph
mder the lieading * By the way ' in which is noticed the persounel of the
Punjab  Inouicy Copumittee, thet *Sir Chiman Lal Sctalvad is the second
Presiduney hiagistrate at Bombay ' 7 '

() Is it not-n fact t._h:'\t §iv Chiman Tal 8Satalvad who has heen appointed
a memoer of the Commillee is @ non-official, an Adveeate of the Bombay High
Court and at present the Viee-Clancellor of tho Bowmbay University ?

(#) 11 the answer be inthe effivmative, will Governmaent Le yleased te
ptale whether theve is any foundation for the Englishman's statement 2"
1

"The Fiaa'ble Eip Williein Vincent replicd ;—
1 (&) Ve,
(L) s
(¢) Yo"
Tr.1 Hua'ble v, Razcini Kumar Chenda asked -
TTaeiag ot Zi, v () Is it a fact that Tndian cadets have heen sent fo fandhurst for

e et training ? (1) fave the sons of any Jndian ofiecrs been sclected for this course
' of tan’ni ? (e) I not, i it in contenmplation {o wako any such “eeleetion 7”7
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{23rp Sepriner, 1919.) [Major General Sir Alfred Bingley ;3 Siv .
Williwn Vewcenl 5 Mo Kewmiind
Kumar  Chande;  Sir Ueorge
Barnes.)

'The Eon’blc Major General Sir Alfred Bingl y replied :—
“(a) Yes. "Len Imdian cadels have been admitd: d o Sundhst,
() No.

(¢) The cons of Indian oflicers are accepted gladly, bul the standards of
Cducation or of fitnesy in other respects cannot be lowered on their azeount.”

The Hon'ble Mr. Kamini Kumayr Chanda asked :—

28. “In how many cases since the Indian Press Act, 1910, was enacled havy Qrder o
. ! . o - . A forfciruy
there been appeals in the different High Courts against ordevs of forfeiture gndor e
and in how many cases, if any, has the appeal heen suceessful ? 7 190,

The Hon'ble Sir William Vincent replied :—

“ Since the introduction of the Indian Press Act, 1910, fliteen appeals
have been preferred to Iligh Cowrts against orders of {orfeiture of security,
eleven of which were rejected on their merits, while one was suecessiul,
Three are still undecided.” . :

The Hon’ble Mr. Kamin: Kumar Chanda ashed :—

27. “(a) Is it a fact that Indian labourers employed in Ceylon estades aye Ixdiar
sentenced to imprisoument for breach of labeur contracts and oiher lnlouy Cevior.
offences ? :

(8) Is it a fact that the Government of Ceylon has under contemplation
anew labour Ordinance to sccurc increased recruitment in India® i so, do
Government propose to ascertain the provisious of the contemplated legislution
and lake steps to safcguard the interests of Indian labourers 2!

The Hon’ble Sir George Barnes replied :-—~

* (@) In Ceylon an Ordinance of 1863 confains penal sections imposing
imprisonmeunt for labour offences. It also magkes an cmployer liable t?)
imprisonment for refusal to pay wages when due.  The law is a general ane, and
Applics not only to eslate labowrers but all servants, lahourers and journcymen
artificers.  The Hor’ble Member will find in paragraph 43 of the chuft
made {6 the Government of Tndia by Mr. Marjoribanks and the Hon'hle
Kban Bahadur Ahmad Thambi I\Iarnj\'l\'ﬂ.‘vnr Sahih Bahaduv in 1917 parli-
calars of the extent, to which the pen:l sections of (his Ordivance were used
in 1916 inthe case of the estato labonrers and their, employers.  The number
of persons charged with labour offences in 1915 appears to have been only
ahout onc per eent of the total labour force. I inay say that hoth the Madyas
Government and the Govermmnent of India have alrendy addressed the ch:rotar\}
of Stato on the subject of this Ordinance, and we have been informed by the
Sceretary of State that the Colonial Office have asked the Cevlon (:},\.(,.-,,:
ment earnestly to consider how far it might be possible fo disfwnsc \\-jt].‘ a1
punishment for lIabour oftences.

(b) With regard to the sccond part of the Hon’hle Memhei's questio
we know that a Comuittee was appointed by the Government. of Cevlon in
1918, which was to advise how increased reernitment might. e seeured fron;
India. The Government of India have not yet reecived o draft of -uid
proposed new - labour Ordinance in Ceylon, and will covtainly ask {}iat t‘]u-y
may have an opportunity of communicating their obsorvations on any mmf'u;"x
aflecfing  Indian labodrers which the  Government of - Ceylon yna ‘;;‘. o
in contomplation.” ¢ Y have
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L Yo, Kemini Kiwner Chowde ;- Major [?3rD SErreMoER, 1919.]
(ieneral  Sir Alfred  Bingley ; ~
Maoharaja Sip  Manindre  Chandye
Nandi.)

The Hon'ble Mr, Kamini Kumar Chanda asked :—

Tablication 28. “(v) Do Government propose to dircet the publieation of the report of
E{go,?g &a the Medieal Services Committee ? -
ottt 0w, (6) Will this Couneil e permitted- to make suggestious hefore action is

tuken by Governmment on the report ?

{#) What were the teems of reference to the Commitler, and {he personnel
of the Committee ?

The Hon'ble Mejor General Sir Alfred Bingley replied :-—-

) “Ax regards (o), the reporl of the Committee is still nnder consideration by
’ . tho Government of Tndia, and is therelore treated ns confidential for the time
being.  Hs publication at a jutor stage will, however, he cpnsidered.

As regands (4), Government will e glad o consider any suggeslions which
Members of this Council may Jave to make in regard 1o the subjecls denlt with
Ly the Committee. b

Asregards (¢), the altention of the Jon’ble Meniber is invited to Lhe
reply given to a similar question asked by the Hon’ble Mr. Swicndra Nath
Panerjea on the TUh March, 1910,

-The Hon’ble Mr. Kamini Kumar Chanda asked :—

Gencoaslany 29. () Isita fact that those Civil Assistant Surgeons who hold temporary
angieane  commissions m the Indian Medical Service will soon revert to civil employment ?
Sulttees  (b) Is it proposed that after reversion they will retain tho honorary rank held
fompaia™¥ at the time of reversion ? (¢) Do Government propose in consideratign of their

flopx tnthe . rvices and honovary vavk o grant them other concessions, such as first class
Mediear  travelling allowance, cte. ?

The Hon'ble Major General Sir Alfred Bingley roplicd :—

“ («) Owing to the present shortage of medical officers, il is unlikely that
Civil Assistant Surgeons, who hold temporary commissions in the Indian Medi-
cal Service, will be penuitted to reswne civil employment in the near future’
Certuin officers, however, whose return to civil duly has heen specifieally asked
for by their Twocal Govermoenls, have alveady  been reverted, or will be reverts
ed shorlly.

(») The general question of permilting temporary officers in the Army to
retain their rank as an honorary distincetion on release from military serviee, is
under consideration.  The decision that may be arrived at on the subject will
he: applicable to temporary officers of the Indian Medical Service.

{¢) T'he memorials which have heen received from some temporary officers
of the Tndian Medical Berviee, praying for cerlaiu concessions, arve under
consideration.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :—-

Ralix 1y 30. “(«) Are Glovernment consideting the desirability of constructing a
Bacenand® Ruilway line hetween Dacea and Arieha ?
arien (&) Are Govermment aware of the great difficulties of commumication
hetween the eity of Dacea and the headquarters of the Manikgany sub-division
and the weslern part of the distriet generally ?
{(*) Tsit a facl that repented representations have heen anade to the Jioeal
Government urging the desirability of constructing this line which will facili-



)

"ok () The reply ds in the affirmative,
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[28nv SurtEnsex, 1919.)
Howard ; Sir Willian Vincent.)

tabe communication in a comparatively inaceossible pack of the country, and
shorten the distanee belween Caleotta’nnd Dacea ? .

'vhie Hon'ble Sir Arthur Auderson replied :—

. A communication on the suhjuect has just been received from the Govern-
ment of Bengal. Tt will be given carly atlention by Qovernment. The replies
to («) and (g) are therefore substuntially in the afliroative, while to (0) the
reply is that Government have vo special information o1 the subject.”

‘The Hon'k:1le ﬁuhamja) Sir Manindra Chandra Nandi asked :—

AN

31, “(a) Will Government ho pleased lolay on the tablo

[ Maharaja Siv Manindra Chondra Nindi :
Sir drthur Awdérson ; M, M, F.

v Allowanaes |
a stalement Allowanaes '

ghowing the rates and extent of allowances sanctioned, in view: of Lhe high on axorunt. .
prices, to officers serving in the various departments of the Government of wrioss.

India and the different Provineinl Governments P
(0) On what principles have the 2mounts of these allowaneds heen fixed P

Do they bear any proportion to the inciease in tho rate of the prices of the

neeessaries of life ¥ I w0, what is the said proportion 2
. Tho Hon'ble Mr. H. F. Howard replied :—

“(a) The altention of the Hon'ble Member is invited to the siztement
furnished to the Conngil, in reply to him, at the meeting held on- ‘the 19th
.. March 1019. " A revised stateient® hringing up to date the information then
- given, regarding special allowances sanctioned by the Govanment of India, is

' g s

aid gn’tho table. -
* (0) The coneessions sanctioned have been Lased on the recommondations of
- Heads of Iniperial Departmeuts and Local Governments, who are in the best
‘position to estimate the degres of relief requived. No general ratio has been

adopted belween the scale of allowances and the riso in prices.”

“Tie Hon'ble Maharaja Sir Manindra Chandra Nandi dsked i—
.x I TS . . ot

1 R%104 {d): Have Governmentireceived any” proposals of tho Government of re-er

~Bengal in rogard to the question of re-crganisation of the Provincial Judicial
Service ?, 7 . - .
*(b) 'Arc Government aware tliat the opinien of the Local Government as

- embodied iv Resolution No. 6279-A ., daled Caleutta, the 19th November 1918,

 lias not meky with the approval of the pullic'in Beugal, particularly in so.far as
Jit'deviates from the recommendations of lhe Publie Scrvices Commission ? -

';‘1 -l le), Are Govermment-aware that the proposils made therein- are considered
very. unsatisfactory, especially as regards the fixing of Rs: 175 as the salary. in

~the probationary grade, the first grade of Munsiffs (on Re. 500). being made &

" rselection: grade, and the proposed time-scale and maximum salary for Sub-

“ordinate Judgis ? 7

" The Hon'ble Sir William Vincont ropliedi— s

25 5(0) and (¢):- The Goverminent of Tndia havo heen inforined by the Governs
- ment of Bengal that muncrous opinions were reecived in reply to their Resolu-

“tion'No, 6279-A.; dated 19Lh November last, but are nob aware that they were on
* thewholeadves e to the'scheme pub forward in thal Resolution. 'The proposals

B e e e S e e e 1+ e+ et e 2 = e
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4% QUESIIONS AND ANSWERS.

[Sir Williom Tineent ; Maharajo Sir [23uv SerrEaBER, 1519.]
Maonindra  Chandra Nandi ; Al :
. 4. Mant:)

of the Yoenl Governinent have nob yet been takein into, cousideration as the
veplics from the Lecal Governments on {his seetion of the récommendations of
the Iablic Services Commission are not yet complete,

TlLe Hon’ble Maharaja Sir Manindrm Chandra Nandi asked :—

AU 38, “ () Isit a fact that the Govermment control of rice resnlied inan
vloa. increase of export from Fengal during {he six months suecceding the appoint-
nient of & Foodstufls Commissioner ?

(1) What control, if any, has heen exercised by tho Foodstufls Commis-
sioner over the export of rice oversgas and coastwise from Bengal, since his
appointment, through what agency has such control been exercised, and with
what result? :

(¢) Was any maximum limit as to quantity fixed by the Foodstuffs Ce.1-
nissioner, beyond which export of rice would not he ullowed from Bengal ?
If so, when was such limit fixed, what vias the limit, and on what' considera-
tions was it hased ?

(4) Did Government make any attempt to ascertain the maximum capacity
of Bengal for export of rice when the Foodstuffs Commissioner assumed
control, and to sce that it was not, exceeded ?

(¢) In fixing any such ‘maximum linit did the Yoodstuffs Commissioner
lake into consideration the actual requirements of Bengal P

() Isit afacl that foi-a long time sftpr the assumption - of .control ovcy
tlic movement aud supply . of rice, Bunma rice imported into Onlontts was
entirgly ear-macked for other provinces and- noti allowed (to be consumed in
Bengal? R T
(9) Isit a fact-that while this was the case, the price of rice consumed in
Bengal was steadily rising 2-° ' o '

Sy »

(h) When was Burmasrico first pormitted {o be imported for Bengal under
license and under what ciréﬁnmt.‘mn‘ccs? o ‘

4

What quantitics of such'rice have sinec been absorbed in Beugal month
by month, and with what efizct on the price of viec in Bengal P '
The Hon'ble My, R, A. Mant vepliel : =~
“ (5} Yes, . ‘ _ ’
(0) Exporis to 1’01-ce}gi1 ¢ountrics were cither prohibited or restricted Ao
Aefinifc-guanlities. Txports to Madras were not interfored with until July last,
when they were stopped sltogether,  Control was exercised through the Collee-
tor of Customs. Lofreign exporls belween Jamuary and June 1019 were
230,000 cvls. loss thian‘in the previous year, and as most countries included in
the rationing scheme have drawn their full allotments for the year, exports hy
ceq {rom Caleutta have now heen closed down. .
(c), (d) and: (¢) No maximom liwit was fixed, but at the Delhi Coxqure?lca
in October 1018 it was repoitéd by the Bengal l'f-preseni-atn'e fvhz'tt:. the surplus
“availible for export from Bengal amounted to .:’,-.110;000 tons. | Ihix f_igu,m of
course took no account of the surplus available from- the winter rice” erop of
1018, Lnreg ulating exports from Bengal, the Govermment of Indin took into
acvount not only the! estihated surplus from Bengal, l)u_t also (1) previons
shipmeits to cQuym_tx‘iciq;azati()1§¢(l from Bengal aud\ the minimum- requirements
‘of tlicse gountiies, () the esseatial rcqn.urtr-mcntq of other provinees, (3) the
rclabive prices of .rice in the different provinegs, and (4) the comparative case
with which Bengal ‘could he restocked owing to the proximity of Burma.
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[25rD SePTEMBER, 1919] [ ..lf-.. 4. Jﬂmt ; Malurcje  Sir
S ' HManindra Chandre Naidi.]

() No indents for Burme rice were reeeived from Bengal till May last.

~ (g) and (k) "The price of rico did not begin to rise rapidly .in Bengal till
May last, and 1,000 tons of Burwa rice were ab once placed at the. . dierosal of
the Director of Civil Supplies; Ben gal, by the -Foodstufis Commissioner. - Tho :
 allotment was raised £o0.3,000 tons in Juic, but;at thio end of thaf- month ‘the . i
" Director of Civil Supplies reported ‘that the demand for Burma rice in Bengal - .=
was very ‘snall and- that there was little prospect of the allobment being
absorbed.  On July 8th he confirmed his ;'revious statement and reported  that
the Burma rice’ shops” opened in -Caleutts. had definitely. ple\:G_c{l & failure, = .
. Neverthcless, tho allotment of 3,000 tons was- repéated. in July and Auvgust... -
“The demand is now-briskcr, and prrangenients have begn made ta land’ 70,000,
‘tons of rice in Caleutta in the current month, of which legs -than 25,000. tons -
: are for:provinees other than Bengal. - In addition, exports of rige from Burma: .
sto Chitfagong hayo been freely allowed, 48,091 . tong: haying . becn  shipped to @ -
~the latier port between tho:1st January and the end of ‘August.: Full mforma- ..

tion regarding the price of rice in Bengal will be found in the-answer:to ‘the

‘next question.” .

" Mig Howhlo Matiaraje, Sir Manindén Chendrs, Nandt

aslred - L ) L NS &
2 3405 (o) Will Government be pleased ta make g statoment showing, pro- Xuat

. vince by province, the course of the average retail prices of rice during the Jastfics. -, -
g monts R e
T ‘-‘-:_‘“_.- I t

et iemtowoa e
LA AL 4 N

hat Wholesale rates are contyolled supplics of Barma rice available'i-

‘centres, and how. do the retail priges ‘thereof vary,”in- ’
‘ %égf?-f/’t i %@ “ ‘fp?ﬁ" fm‘!‘(:ié’v,,ﬂp 3
.izﬁofed?. g rico availablé aball" Distr
anid other ifiportant wiatkets P- % 4

v
.

'd"-‘-Bﬁl‘)‘-diYigiopal’

» ?4‘\;.“?:“_ P S RTINS o, SRR I é,-:"";- A\" ‘,: o I .‘ o ""El
- Havo the retail priccs of controlled ,Burma ' rie been, fixed at overy. S
ifferent. provinocs from tho very:beginning ¢ If so,.what ave the’ " i: -

< place;in‘the d

qaidrﬁfes?_," T o PR PR B (. B B
25 4(@)<If the answer to part” (d):. Le: in -the: negative, will: Government - be.
* pleased to stoto'if there was anything to'p;'evegxt-pxoﬁwcging,;_,byI‘ﬂ retail dealers. .

~in such controlled rice - . y

~

1 (F). Is there anybhing iu the different. provingés tp provent s retail dealer . ¢ -
in rice from selling a license obtained from & District Ofiicer for"a supply of = .
" Buraia rice, to another person ? Is he under any oblightign to import the entive "
‘quantity * covered ‘by  the license into any particular; locality  in!.the. provinee - \
‘within': a Prescribed period of time ? - If not, to what extent can suchia locality,”

for':the ‘requirements of which ‘tho license "is -granted, ‘count., ipon ‘the -
- 'The Hon'ble Mr. R. A, Mant replied :

. “(4) A statement® giving the stalistics roquired, as far as they arc avail-
ible; is laid on _tl}e fable. N R

\b) .The inforration asked for is not available:s: The - Foodstuffs - Gomunis- «
sioner fixes the ex-hopper prices of the different qualities: of rice in- Burima, _
$h@ f: 0. b.‘charges,” and; in consuitation with the Shipping Controller and the - . i,
Steamer Conipanies concerned, the rates of. freight..'Jt ix left ta thelocal ~ = o
suthorities to fix the landivg churges at the port . of entry, and the rote of

s

. . Nt ineladed in theco Precondiogs, v B
392LD - : 38
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importers’ profit, and-{o fix the wholesale and retail prices at which the ri
ngy be sold. ’ :

, (), (d), (e) and (f) Questions relating to-the ‘distribution and confrol
o of the rico imported from Burma within the limits of a province should be
e asked in the Tegislutive Council of the province concerned.” : :

The Hon'ble Mﬂ-ha{rajaSir Manindra Chgnd‘r;af Nandi asked :—

35, “(«) Has the attention of Government Leen drawn toa statement niade:
ot & meeting of the Bengal Legislative Cowncii on the dth i July, last, by the-
Hon’ble Mr: Irwin to the effect that 2} lakhs maunds of rice coﬁsigned to ‘.'l"xihp.r
and Orissa were accumulated at thvee stations’ on the: 'Darjeeling Kissenganj -
branch line for want of adequate transport facilities, - and that some of the
rice was rotting and ‘somie actually growing out of the bags, While people in the -
neightouring district of Darjeeling” were erying  out™ for supplies? Is the
statement correct ? g ' e ' '
Ca (4} Is the earrying capacity of railways taken into account by the ¥ood-
v staffs (]"ommissioncr or Directors of Civil Suppliesin fixing the allotment of rice -
%' in any patticular case? :

" (¢) 'What steps have been taken for the prevention of - similar ocourrences

in future ?
a4 . . .
(d) In it a fact that ocourrences similar to the above have happened at

i .. several other 1ailway centrea ® - o .

. The Hoible My, BIA. Mant replied;— . ;-

-

R P "".- ‘?7 CATLL G L Ty ", " B} I
i (a) ‘e congestion of the rice trafiie onf-ﬁhgn@gceliﬁqrﬂimwﬂn Rail-, "
- way in April last was brought to'the notice of the:Ifoo stuffg’ Commissioner in. .
- the beginning of May, sid the attention of the Controller of Traffic was at.orice”
drawn to the matter, : ‘Inquiry showed that the -congestion was- due to" the
. heavy demands for wagons oh the East Indinn Rdilway. ~~This Railway hod to-
- restiict the Bengal and North-Western Railway af the junctions, which -Rail-.
" way in it turn had to restrict the Eastern Benggl Railway. : These restrictions
‘Tezcted on the ‘Darjec}ing-Himala;an Railway. ~ Assoon as it was possible to: -
do so, the East Indian , Railway . increased the number of wagons ut the tran-
shipment points and the congestion was cledred. The Governiuent of India
haye rcceived ng complaints regarding the alleged deterioration of the rice.
. (b) The carrying, capacity of railways is taken into ageount as far as pos- .
_sible ; but the-Hon'ble Member will sec from the, angwer:to- the first part of
- his question; .that it is. not easy: to forecast the position on.a given Jength of *
railway at .8 given time. . - T T e
~(¢) 'The Foodstuffs Commissioner works in close’touch’, on-the one-hand. .
“with Piovincial Directors of Civil S8upplies, and, on' the other, with the Rail-. -
.}vay'Boa-rd.r < DR, I SRS : o
 {(d) The Government of India have received no complaints of similar
‘. ocourrences elsewhere.”: " . coT
v The Howblo Maheraja Sir Manindra Chandra Kandi asked :—
i 86,7 “(¢) What various steps have heen taken in each province for generally
b ‘affording telief against the h_i%h’priccs of foodgrains in arcas oniside those in
$IRER yespect of which famine has been declared ?
: *» - o (b) Have Govemmént'any information us to wh':xt'stcps._lmve heen takey
: in the various Native Statee towards the same end P’ ‘ o
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The )}.on’hle Mr. I, A, M and replied ;-

“ (@) The question of the control of prices within the diffcrent provinces is
-one for the Yocal Governments concernéd, and the Government: of lndia have
reccived no defailed reports as to the measurcs adopted. They understand,
bowever, that in ma-t provinces Burnda rice has been used for the pur pose of
confrolling prices.  Arrangements have been made at the ports for. rigorous
control of the nccnnpoﬂed from Burma, and cheap grain shops have -heen
opened in most ]:govmccs by district boards, mummpwl cowncils and privato
agencies at which Buima rice is rctailed either at cost price or at very small
proﬁt In Bomnbay city over 120 of these chcap grain shops have been opened, .
.and the Government of India understand that in the Presidency as a whole
more than 400 similar shops have been establishcd.  Tn some pmvmccs action
has beon taken under the Articles of Commerce Ordinance to reguisition stocks
-of fopdgraing wircasonably withheld from the market, and in the North-West
Frontier Province, whero of course conditions are special, maximum prices of
foodstuifs have heen fixed under the Dclenee of India Rules,

() Bimilar action has been token in-several Indian States and nmny of the
Durbars liave also prohibited the export of foodgrains from their States.”

w;“he Hon'ble WMaharaja -Bir Manind-ax Chandra, Nandi
BEK |

31, “(a) What actnon lms beon t: ken in lcgard to the Grand 'I‘runk Canal , .f;
Schemo of Beogal ? %mw i

(3) Mow much is tho said scheme est:mpted to cost, and what partxcnlnr
localxty will the proposed canal serve as a means of cominuication ?

(¢) Is there py com whenmve schéme before Government for thoimprove-
-ment of the old rivers of engal which are silting up ? If so, how much is it*
estimated to cost and w hen is it hLely to be taken up ?

' (d) How far, if ab all, is the Grand. Trunk Canal projeet likely on financial
grounds to refard the carrying out ‘of any scheme for improving the existing
watem uys of Benoal [ . .

The Hon'ble Mr. R. A. Mant 1cp]1ed - : B

“ (a) A pro;ect for the constmctwn of the Grand Trunk Canal in Bcng&l
has rccentlv been reccived from the Local Government, and is at present undor
the consldemtxcn of the G ovemment of I ndm

()] The scheme, as rccommcnded for - sanction by the Government- of
Bengal, is;estimated to cost Rs. 2,88,30,800 and is dcsigned to- provide du:ect
routes, suxtable for steamer nn.vxoatxon, hetween Caleulta and--

- (i) ‘the Ganges, via the Madhumati and Gorai rivers ;
(it) Assam, Cachar and Syllzet via the Madaripwr Bil Canal ; '
(¢4s) Barisal. :

() No comprehensive scheme for the i improvement of the rivers of Bc.ngnl
has been subxmttcd to the Government of India. ;

(cl) The construction of the Grand Trunk Canal is unlikely to retard, on’
financinl grounds, the prosecutions of any schemes for the impr ovcment of ex-
i-ting waterways which the Local Government may desire to taka np.”
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BESOLUTION - re ESTABLISHMENT. OF.. A STATE

BANK IN INDIA.

The Hon'ble Ruve Bahadur B, N. Sarma, i-—8ir, tho Resolution
T beg to movoe runs as follows -~ : : '

.« 'Phis Conneil recommends to the Governor Ganeral in Council that n State Bank on the

Tines snggested by Prefessor Keynes in hiv aunexmoto the report on tho Tudian ciirrerdey be
cstablished in Indin ot n very early dato.’ :

Sir, T cincercly wish' that a Resolution of such an important chavacter re-.

lating to banking had bech mmoved by a meinber connected with commerce and
banking. I fecl the great disadvautage of o layman like myself venturing to
Ining before this Council 2 Resolution of this description, But my justificatioy

for doing so is the enormous importance of tha subjegt coupled with™ the recont,

movements to place the banking facilitics of India on'a proper- basis. There is

_ an impression, which I believe ta be aceurade, that there is & movement on foot,

{o nmalgamate the threo Presidency Banks and gl_a_ce ndditional facilities at,
their disposal. 1t is, uuder those cirenmistances, Sir, that’ I venture to bring
ferward this Resolution. I feel {urtified in thy sounduess of the propositions

that I am askiny the Council to accept by the Tact thyt I have the examples.

of almost cvery Ewropean country hehind mc. We have State Banks in
France, Italy, Germany, Auvstria-liungary, Russia, -Netherlands, Belgiym, not

Lo speuk of Japan, and rccently legislation was undertaken in the United Btatey

of America to constitute & Central Fedcral Board apd regional banks for the
nrpose of dgyen,’gra\ising the functions and Ylwing o a sound footing {he-
}mn zing facilities of America. I may go further and say that the {Fovernment
of Indig, so far back as 1901, were distinctly of opinion) that a Oentrgl Bank

" ghowld Bo éstablished in. India for the urposs of relieving them ‘of part of

their responsibilitics pnd Plading Indin’on & sound “Denking’ footing! ~ These

are the oxact words of the Government of Indlti {L’:so‘lqt.xon i We..desire at -
' ' ‘it would Ue distinctly advis-

the same time {o record owr deliberate opinion that
able, if practicable, to establish a Ceutral "Bank in India 8o as to relicve
Government of its preseat heavy responsibilities and to secure the advautages
aviging from the control of the. banking of the country by 2 solid and powerful
centra] jnstitution. ’ :

“ Professor Keynes in collaboration with his colleagues went into the ques-

tion at the request of tho Chamberlain Commission and has formulated a. -
. scheme going into considerable detzil as to the lines on “Which a Central Bank

‘¢an and ought to bo established in India. I have therefore the authority of a.
very eminent Professor of Ficonomics and businessmen behind me in the pro-
posals that [ put before the Couneil. : : :

«“Tt is unnecessary for me to state that the principle I ask the Council te
accept is the necessity for thoe establishment of a Central Bank; then that that
Central Bank should be largely, if not wholely, controlled with regard to its
geueral policy by the Stule. - As to whether i} s (oyﬂdﬂ take wp the .question  of’

-the paper;currency, gold standard and other subjects slong with bavking facili-
ties are matters upon which no one nced be wedded to'any particular
doctrine. Recent events have taught us very important lessons and they
would necessarily be taken into consideralion in assigning functions to this.
State Bank. Bubt I am asking the Coancil {o a.cceft the - principles.
underlying the recommendations of Professor Keynes, and, 1 think, it will not

“be very difficult- to sonvince the Council of the soundness of this proposi--
tion. Sir, the events during the last fow stivring- years: have 'convinced
us that Lehind the banking system of every country lics the credit of the:
wholo country, the eredit of the Government, angd it wag shown thut it would

he absclutely impossible, in times of crisis, for the hanks to” undertaké the’

work whichi they were doing in peace times, without Staté assistance. It was.
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also shown that, owing to the enormons growth of Government scenrities, (lov-
ernment Joai 3 and credit facilities, in olher countrics, something of the same
sort should he attempled in Judia in order to place Indis on the right track.
and ‘enable her to competo wird hold her own successfully with (he other
countries of the world, Al well-ovganised countries have Jearnt to make oue
pound go as far as five for all practical purposes.  We are yeb in a primitive
state and we have {v improve our banking system, if even {he exisling wealth
of the country is to be utilised as it ought properly to be ufilised. Tt is un-
necessary o expatiate at great length on this point, but a few figures would,
convinee Hon'l' - Members of the enormons progress made in forcign  eountriei
during recent years and how woefully uchind we are ab the present ynowment..
Hon'ble Members will find that there wers in the United States 3,204 lanks
in 1890, whereas the number hiad gone up to 7,560 in 1915.  And the capital
and surplus was in dollars 816G raillions in 1890 and have gono up to 794
millions in 1915, that is by more than 400 millions. We find also that in
Japan there has been enormous progress.  There were in 1916 the Bank of
Japan with 11 branches, and 51 special banks with 77 branches, 1,407 ordinary
bunks and 2,303 branches, Savings Banks with 184 branches, altogether about
2,148 principal and 8,781 branches. Whereas in 1915-10, under hanking and.
loan, the aggregate number was siown as 480 for the whole of India
with - a gopulation of 315 millious, and the total capital was only 834 lakhs.
Turning to the principal banks, Hon'ble Members will find {hat the
capilal of the Presidency Banks and the larger Indian joint stock banks is
only 713 lakhs of rupees, and the reserves are aboub 624 lakhs. 'logether
with the reserves, the capital will be about £8,000,000 or 12 crores of rupees.
Thero are only 71 principal banks and 371 branches. The very. Jarge number
of banks in a smaller area with a smaller population as .compared with tiie
facilities in India with its largo area and population should convince clearly
Hon’ble Members that we have to make very greab strides in keeping wp the
pace.  But that is not tho ‘only point. Wo find that the Government have
gen practically doing a large part of banking work. 'The Iinance Minister-
.and his establishment have been very hard worked, especinlly during the last
five -years, and the Currency Department must have given them no end of
trouble We have the Paper Currency and other policy managed by the-
State which does what banking experts do in other countrics, in collaboration
with the Government ofiicials,  We have the same state of thingsin the Todin -
Office. . We have at the present moment the business of managing about
"£38. millions of securities in the Gold Standard Reserve alono and #4 wnillions
in'the Paper Cwrency. Those securilics comprise stock of various kinds and -
treasury bills, and one important question would be how to manage them so.
that we may suffer no losy cither jncapital or interest ; and we have suflered
loss already by reason of depreciation in the value of " the stocks we hold..
Tlon'ble Members will also notice that at prescut it wonld be difficult to convert:
the stocks and bills into gold cven if it were necessary to do so, and it may not be
neeessary- to convert the whole of the gold standard rescrve having regard 1o {he
fact that our exporls are in excess of our imports, and the present exchange and
currency position has also been strengthencd.  The manageent of “the gold
currency rescrve, the other stocks and bills we hold is one which would 1 legi-
timately within the operations of a bank, while it is being at present managed
Dby the Government. And our paper currency also has been enormously increased. .
From 60 crores it has gone np to 180 crores, und it is also necessary that there
‘should be some expert body which ecan control this enormnons groivth nnd.
‘wvork it on sound lines, T think befwveen 16 and 20 croves of rupens of ‘notes.
have been issued, during the last four montls, since we last wet in Delhi..
At is thus clear that there is necessily for a very highly (rained expert:
Tody, being created ab an early deto for the purpose of helping the Govern-.
ment, with a clearly avowed responsihility.  The advantages which are.

J02LD: : 39,
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generally chaimed for a State Dank J need lawdly dilate wpon st very great
lengbh, They are chiefly the Tollowing i -

{1) the facilitating an increnae of branches ;

(2} the partial yeleass of Ciovernment balances through their Dheing
deposited dn s central institulion ; '

(8) woderation of the wide fluctiation of the bank rate and i+ normal
high livel ; '

) tho introduction of rediscount facilities ;

(0) theohvisting the exisfence of the independent treasury system
laking large sums off the money mwarket ;

(0) ohviating the objection to halding large sums at loan for short
periods in the Loadon moncy market; '

{7} tho pushing on of tho furtlicr cireulation of notes, by increasing the
Incilities for convertibility ;

{8} tha removal of the responsibiliiy of Government oflicials for a
varicty of financial aud semi-financial business ;

(9) the commend of financial and business experts instead of -civilian
uffieers, however well tiained they may be in. the Jatter portion
of their lives; o

(10)_ the coustitution of & buffer belween the Becretarr of State and
vexatious eriticism;

(11) the introduction of increased stability into the Indian hkanking
system ;

K¢ 2) ‘the dcvelo];mept'on-soun(l lines of native 'joir}t stoak banks ;

(13) the possibilitics of its leading to {he' devolopment ‘of co-operative
banking; and -

(14) the control of the bank rate.

That is ornte of the important questions which has- been considered in great
detail by Professor Keynes, and there are many more of the like nature.

«“ Now, 8ir, cne of the questions which has been agitating the minds of the
commercial community especially was as to how to divert the treasury balances
jf the money was not wanted by the Government, into the geneval banking
svstém of the country for the purpose of helping trade, and the Chamberlain
Cownnission felt that the existing stale of things was absolutely nnjustifinble
and required strong justification before it could be, continned. /T'his is what the
Commirsioners say at page 34 :—

*Close on £8,000,000 was thus Jocked up from the market in the Reserve Treasuries
5 comparéd with about £3,500,000 a yeac hefore, while enly £3,752,000 oup of tho total of
£19,268,200 wes placed with the banks. Only  comparatively ¢mall portion of the £2,108,300
doposited at’ buanches of the banks can Lo regavled es readily. available in the raoney
market, but as this mioney wonld be for the most part necessanly located in much the same
laces under any system, it may be counled as being nt any rate more available for trade than
if it had been in district ticasuries. The causes which led to this state of things on the 81st
Mazch 1918 were mainly & sudden slackening off in the Cemand for Council drults, wnacoom-
panied by any noliceable-glackening of interual trade in ludia, and o record surplus of revenue
over exponditure, It appears te u3 that a system whieh lczxz!s in certain clrcumst.ances to the
Jocking up of nealy £9,000,000. dusing the basiest peried of the commescial year, and
£3,400,000, more than under the seme systom wus suunparily locked up iu the previous year,
tequires very strong justificntion.’

Thercfore, one of the majn "objcets whichi. we wust hiave in view is how to
cpablé this public money to help trade, whin wmoney is anted.  'Well, it has
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heen suggested in several quarters that we might simply awslyanate ilo .
Presidency Banks, excrciee some rort of superficial conbro} over them and
place our tredsury halances, or such money as can be spared &b their disposal,
in order 1o help tho ohjects we have in view. Then I'rofessor Keyressay. at

page 61 i~

* It seetrs clear that Government cannot entrust any of its cxisting dutfes o private
‘hands, Tt bes alse heeomo plain that, whether o State Bank is established or not, Government,
s0 far from relinquishing old duties, must bend itself to new onea? ™~ -

Then on another page hé says that the Glovernment ieust, if they placs
their treasury balances at the disposal of any an.igtmated Cent:nl Bank,
" ooitrol largely the conduct of that Bank, and the "question is, whether the
control shonld be of the nature suggested here, nanel;, governing complotely
the larger policy with an eye to general public ihderests without sacrificing
commereinl interests, or whether we ought to leave these private bankers to do
what they can with Government assistance, slightly encoursged or slightly
advised by Gevernment officials, 1 think Professor Keynes says clearly that
this cnormous nmouni: cannot and ought not to Le enivuated to these banks,
amnlgamated or not, and that some rigorous system ought to be énfureed with
regard {o control.  And the other reasons are given in coutiiuation of what
I Lave read out to you. They are :-—

‘The funetions of the nota issue, it ia generally agroed, muet be extend:d; und an olement
of discretion must be introduced whore there was previously none,  As in ihe cese of the' nofe
issue, 60 in the cass of the cash balances, there must be less rjgidity of rale and more divoretion,
Now, with a Stale Dank, all this would be easy, and there are plentiy of preecdents to Jook
to ; but as soon-as an atterapt is made Lo work out precisely by what sort o]f procedure theso
objocts nre to be attained in the absence of o State Bank,it becomes appurent that it je not
‘altogither throngh chiance or obtuscness that snch deeirablo changes have not been made loug
g0, ‘The.existing system Lias been decply conditioned by the obeonce of 8 State Bank, The

. bistory of the management of the cash balances, for example, bears witnass to this. At no
tine has anyone supposcd fhe existing system Lo be perfectly satisfactory. 1t has established
Maelf beoause it is the.only system which frees the oflicials from the exercise of & discretion for

“which they do not feel {bemselves competent and from which they thercfore elrink.  Fhe
“evidence is that actual practice has always tended to Lie more rigid than the actoal letter of the
rulo loid down by tho Secretary of State; and the choice lies between s good deal of
responsibility rorédont thoroughly salisfactory mashinery for the disoharge of it, and a little
more responsibility wifé such a maohivery, The balance of advantage is with the second

alterustivel’ . .

Now to take -up4he question 03 to whether we can place all onr treasury
balanogs with these Presidency Banks. One objection. I have, Sir, ‘is’ that,
even ab preseni, I feol that very much more money is being kept with tho
Presidéncy Binks—subject to coprection—than is necessary, withou interest.
"Hon'ble Members will find that the State is under an obligation' of keéping
without interest only about 76 Jukhs of rupees voughly with these Presidency ™
Barnks. But the figures that were furnished to the  Chamberlain Cominissjon,
quoled at page 723, show that roughly between 3 and 4 crores, running into &
crores in 1018, weve kept with the Presidency Banks. Now the Honm'ble Mr.
Howard has kindly placed me in possession of somé of the later figures: I
find, turning to the published figures, that the cash balances in the Publio
Y'reasuries and in the Presidency Banks yauged between ¥ and 22 crores in
1916-17 and 18and 32 in 1018-14. In the slack inonths of this year
May, Jupe, July and August, we find that the totala were rcuglly 16 crores,
Of this, with the Presidency Banks on the 315t of May 1919 we find 884 lakhs,
on the 80th June 1919, 783 lakhs, od the 31st July 1919, 770 lakhs, and on the
31st of August 1919, 976 Jakhs 1 have been told thap the amounts have been
-reduced latterly, that they weunld work oub to about GO0 .ovores, 8% lakhs n
the Reserve Presidency JIead Offices and 865 in branch offices. Hon'ble
Members will therefore see thab enormous swins of money have been kept with
thé Prosidency Banke free of inberest for several yeary past, .Now you will
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find that, with the increased growtis of curreney, with lnereastd Guovadion, with
iersased commerce, thal the treastiy bufances mosh necessarily be Javeer and,
tLorctore, the amounts placed at the Presidency Banks would also be larger,
and, I think, if treasury balances were also to be plac il at their disposal, the
mercased amounts would roughly rim o not less than 7or K croves of rapees.
Now, wonld it he juit to the other hanke- of the country thus to buck up the
ZPresidency Bauks ? L do nol wani tointroduce any racial questions into this,—
but I must invite attention to the injustice whi-h would be dons simply because.
it is a guestion of all-tndia trude, ail-Undia commerce and all-Indin inteiosia.
ILis also uecessary to bear in. mivd ke seatiments of the people.  Hon'ble
Members will find that, 29 againsl 735 lakhs of capilal awld veserve inthe
Presidency Banks, we have the ether larges banks with a capital of  about 534
lakhs, that is whout 72 per cent. Gf course, many of them age very swall and,
it may not be safe to keep lavge balances with thens, but still the queslien
remains 88 to whether they would not suffer by the constitution of a Central
Bank not subiject Lo veal State control. Professor Xeynes niade it cleas that, in
“order to cucowrage Indian Joint Stock Reorks and Native State iianks, a Central
Pank with Stale control is absolutely necessary.  Then, burning to Lhe question
of increesing the number of byanches 1 submit, 8ir, that the figures,
which 1 have quoted from Japan, the United Stales of A.neiien, nobto
speak of those of clhier Buropean flates, would show clewrly that wo must ju-.
crease rapidly and enormously (e mumber of branch banks. - Fifteen hundred
small {owns. have {alug treasuries, avd there are 270 district trensuries ; in
all of them branches may and should he opened. The past “history of {he
Presidency Bunks shows that they cstublished only 6% biunches during so many
years. One reason is, that the banks Jook legitimalely to their own profits ;,
.the percentage of. profits is 14, 16 and 12 and #0 on ; whercas vnder the State
Jaw of Germany you find a gradation of prufits allowed and the dividends run,
from 6 or 9 per’ cent. You find the same thing in America also, that thesc.
“banks have paid only between 3 and 4 per cont dividends.  Therefore, there is.
po -usc in. disgnising from our eycs the fact that the Presidency Banks or an
amalgamnation thereof is nol likely, evoen il they were compelled to do so, o,
push forward as vigerously the increase in branches as'a State bunk would do.,

“«Then, Sir, there is the question of safeguarging Indian interesls. A large.
number of shareliolders as shown Ly Mr. Vidya Sagar Pandya are Europeans
and rightly so, Decause they have investad their mouey and at any rate they
arc kcerer hankeis than otber people.  Buf, ot the same time, the largest in-.
fluence wielded in any Central Bank under the circumstances would be Buropean
and rightly so tvo. If the State eontrol e of a very very subsidiary or super-.
ficial character, it is believed thul there would be absclutely no chaunee of
Indian bauking institutions getting their proper shave. T wish to subemit thad
this would lead to very bitter vesenlment; end any poliey which does not
cqually help tho Indian joint steck bunks should not be embarked upon.

. “ There is another peint also, &ir, and thai is this ; we are going o have
g semi-fedzral system of Govermment in Judiu ; tie Yrovincial Governments
would wish to have a very much Jarger voice then they bave al present “over-
the banks within their jurisdiction, and the Legislative Councils- would desire
to.exercise very strong contrel and wickl real iniluence to promete the develop-
ment of the banking system; and 1 would, theretore, submit that the federal
state systein should he followed ; we would have then a board corresponding - to.
the United States federal bosrds, somewhat wnder the control of ihe Govern-
ment, i.¢.,, veople, and adequate safvguards have been provided by Vrofessor
Kcynes, in his detailed seheme to sea that {he shareholders exarcise true control
in real banking and to prevent banking or comereial interests heing secriliced
unduly. The scheme provides for decentralisation, {or alsolute control liy the.
sharcholders in the damestic concerns of the bankers in the proviace, while af,
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the same limc the gencral policy of the couniry, the general good of the
country would not be allowed to be snerifized for the sake of private interests,
however legitimate they may b, by the State control which 15 provided there..
,There would be neeessity for various mnodifications therein, bat T subinit that in
essence it is & sound schemo and provides both State and sharcholders’ control

The Vice-President :— I must remind the Hon'ble Mewmber that
he is coming to the end of his time.”

.. Tho Hon'ble Rao Bahndur B. I. Sarma, :—“Then, Siy, there is
the important question of purchasing gold and silver. The independent treasury
system in India has created a very large number of treasury experts.  Similar-
1y, there would he every likelihood that a 8tate bank would cucourage the growth
of a large number of banking experts: Xuropean ant Indiun.  After all we are
humav; | supposc we would like to help our own friends and kith and kin, and
thercfore it legitimately follows that the Indian interests-- however lofty and
high-minded people particnlar individuals may be sometimes-—would not receive
the saino encouragement -under an amalgamated private bank as under a
system of State management and control. I, thercfore, submit to thie considoras
tion of the Council the immediate necessity for asking the Government to catab-
lish a central bank, inasmuch as there aro so many iuterests which have to bo
‘conserved, encournged, solidified, without mutual frietion or risk of friction.
I submit that the control of the State ought to be much larger than may be
possiblo in the case of a private central bank, and that can be provided for
without sacrificthg any iniercsts whatever, in the scheme outlined by Professor
+ Keynes.. I, therefore, submit that an analogons scheme,. modified Ly “the
‘1essons; which have been tanght by the war, should be adopted immediately by
the Btate, because, I think, there is no problem of more vital importance than
. this question of improving the banking facilitics in Tndia. 'The Industrial
Commission. has asked for it. Hon’ble Members will also see that whercas
Govertiment loans were only & few crores of rupees prior to 1916, when the
Government vigorously wudertook to advertise and to show the pecople the
secessity for coming to their sssistance, about 40 or 50 crores were fortheoming
i a'year. Thercfore, we have abundant resources; our agricnltural resowrces
gire not poorer than those of any other country if properly developed. We mny
. “adt Irave as much gold and silver as in other countries in afiuid form which can
+ malerially Lelp the progress of the indusiries and coma'erce of the country ;
" ot st if the Government should undertake the developuent of lmnkiug'da
the people have got very very great confidence in what the Government
andertakes, doposits would be readily [forthcoming, and from the hoards it
therc ha any.  Mnch has been done for co-operative credit, much has heen
_ done-for agriculturc ; bub I think what has heen done is a very very tiny
. fraction ¢f what has to be- cone; and unless we have a broad lileral ])r)ficv of
© expausion—zand we cannob have a broad policy unless theve are experts behind
the Governinent to advise and initiate the broad policy and to eneourage and
. to_put it into effect—1 do not think there-is a- bright future before vi.  We
cannot after all- expect a private banker. however eminent and high-souled
he may be, to sucrifice his own profit for the seko of the general good.  Past
history shows thal o laissez faire policy will not do if wo are to achisve anv
.- real or m{;id progress. I, theyclore, submit that this Resolution deserves to be
accepted by the Gomneil.” '
.The HWon'ble Maharaja Sir Manindva Chandras..
Nandi :— “ U rise to accord my cordial suppert to this Resolution. The ques-
tion of the estaishment of a State Bank jn India is an old one. Ji seems
> 1ha Qovernment hss not yet been able:to make up its mind in thiy question,
* but in view of its importance, 1 would stronzly wge an early set{lement. At
892LD 40



45t RUBOTAT0N 2o BETAOLIERMENY OT & SPATH BANK IN

[ dfeharaja Sir Hanindre Chandra Newigi) [23un Seeeeybex, 1919.]

the prescol ke the Govermonent performs mzny funclions which  belong,
slricily speaking, fon Biate Bank. 14 veserves (o itself the monopoly of Nolo
lssua ; it holds ]llx“‘r‘, sutes of nioney in dis {rcasupies ;3% manages the cash
halances and purtions of ihe Reseeves ; it yegulates tho fureign exchanges,  All
thess fanctions are perform. d by ons of the Departments of the Secoutariat:
Thry are, on the whole, pcriorm o well, bt a State Bank is likely to j . ovide
a mare elficient and expert machinery whick will o in greater- touch wuh the
contigeeeinl world wnd a2 more cognizayl of U huuxrnl needs of the people.
1t will also enable the Government (o take over in tho interest of the con-
munity viher banking functions, e present aveangenent is defective in ma.nv
respects - Vast sumg of monzy now Jio idle in coffors of the Governmont ¢ uring
the months of the yorr in which the stringency of the money market is “the
greatest. Thisis hardly satisfactory. The proper  utilisation of the variond
mqer\' es—which, T hopa, will henceforward be held in India--is also an
impertaut matter.  Bub {he most imgortant yoestizn s the financing of the
industrial and comwercini comeerns of the cointry. Lo ua sble Note prop'\t»d
by Mr. d. 8L, Keynes, in colla! _)or'shm\ with &ir Broast Cable, for-the use of the
Cheuberlain Comaiseion, Alv. Keynes poinled  ont the mony “(hxmhg'm
of a &ate Bank to the Government and io th busintss-world.

“ I do not wish to dilate on these :td\aut.m'eﬂ but I may add that the
advanisgex v the peoplo are hkd\ to bo qmtc as great. In the words of
Mr. 3. deD. Webb ‘a Stale Dank of this char acter, undertaking the
whole of Indix's mouctary business, infernal and external, whilst edding
groatly to the Governmeni's power and prestige, would at ihe sime time
greatly encourage tho banking habit amongst Tndia's timid willions and
wonld' thus: be “a ' sourca -of »strength to the great ‘'masses of the people
-a8 no-other mst.tuhon .couldit ", Mr. Kovncs has elso replied. to the adverse
criticisms cf:the propmal nnd theso rephas appear to me 4o bo quxte con-
vincing.

“ Tn this connection I mny hs permitted to oliscrvo that an amalgamation
of the thres Presidency Bapks will not solve {he prublem and would “he open
to very serious ub]octmn. Referring - {o AMe. Dickson’s scheme of 1867 for
nmulgrmatnwﬂ:e three Presidency Banks, Lord Mayo wrole to the Sccretar',
of 8tate : ) sebuit thet it is not for the interest of a State thet s great
Jpetitution of this kiud should grow up for all Indm, the interest of which may
ir time be opposed to thoza of the rubhc. and whose in ﬂuvnoc at any rate may
overshadow Laatof Governmens itself,’ ‘'nese words are as truo to-duy as they
were in 1807, '

“ Indiap op.n.an ig practically amanimonsin its demand for & State Bank.
O worthy Ce lh -ague, £ f'nrl)ms.mv. Wacha, in reviewing the evidence recorded
by the Indian Cur reney Commission, e pchrl nivoself in favour of the pro-
posnl.  Mr. J. 3l Keynes, a member of the Chamberlain Cemmission and a

roab authoyits on qur%i'onq of Indian Iinance, i3 o strong advocate of a
State Bank. ifir Lioncl ‘Abrahawe, after eavefully weighing the advantagey
il disadvanteses of tnc propesal, “gives his opnrnon in its favour. Among
Furopean merc-ants, Sir Eviest Cable and Mr. Webl weleome the proposal.
Bub oppesition comen from the Presidenay and L\clmwo Banks which fear a
srong pc~sxbc vival, Bub the ¢ vested intecrsts m.cmon is not really so
serious o9 i seerns, Ibis, T helieve, guite feasibie 1o “sufeguard n.ll legitimato
juterests,

“In ]“01 tho Govertmant soid, © i would be distinetly advizable, if pmch-
cable, to estolilishva Contial Bank in Jndiy, so .m to velicve Gorernment of it
present heavy vos; onsihilities and to .-\"1!‘" tie advantages arising from the
control of tl e bum.w system of a ceailyy b) a solid and pongrful Contral
{..1 " .Au n}d
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“ 1 trues the Qovernment sticks to this view, and I hope'it will establish
a Central State Dank at an carly date. At present Indin and tho United States
are the only impartant conutries of the world whith have no State Banks.
Jn the United Stutes efforts ave being made to start a&tato Bank, and, I Lelieve, . -
it will not be for long that Tudia will lag behind.” :

The Hon'ble Pandit Madan Kahan ¥alsviye :(— Bir, I s15re
riseto give my hearly support lo the proposal contained in the Hon’ble A,
Sarma’s Resolution. It may scemv a rather large order recorsmending to the
Governor General in Council that a Btato hank on the lines suggested by
Trofessor Keynes should be established ab an carly date. 1t may bo said that
thig is a case in which the appointment of u "Commiftee further to consider
the question and to report would be the natural and more reasonsble course,

T think, having in view the past history of this question, the framing of the -
Resolution should not he too severely serntinised.. I hope the Government will
gee their way to declare their intention of tuking early steps to have this.
matter invesligated. There has been a large hody of export opinion which
holds that there should be a Etate bank cstablished in Indin. The history of -
banking in this country is somewhat unsatisfactory. I do not avish to take up

" much time over this question, but, I think, T should draw attention to what I -
said on the subjzct before tho Industrial Commission. I there urged * that
the question of a Central Siatc Bank having branches in every province

- should bo taken up at an early date. The Presidency Banks have rendered
inestimable service- o Buropcans in carrying on trads and commerce with

. India. They cannot under their cxisting charfer help industries. - ’

..+ % The position of the Prcsidenc{ Banks has been an obstacle in the way
*.'of the oreation of a State Bank in thisicountry, and it is very neocssary briefy
to réfer to the work of the Presidency Banks. When the Gevernment with-
. -drew the right of issning notes from the Presidency Bauks in 1860 they
agreed to help them by allowing {hem the use of public halances. " I'he Bon'ble
- Mr. Barma has pointed out how huge these balances have recently been, and I
“:4hink it is time for {he Gavernment to consider the situation. In a Finance
" Department miemorandum: of the 20th Deceraber 1860 {o the Bank of Bengal
v [quotéd by Sir (then Mr.) JamesBrunyate at page 81 of his valuable work
"€ A\n Account.of the Presidency Banks'] the cxtent to whiclh the Government
_ pdmitted the obligation to compeusate tho Banks foy the withdrawal of th
" right of issue was indicated as below :— :
“The Bank of Bengsl canaot bo admitled to have any cliim 22 of right to comnensation,
Lut they are certaiuly in a posjtion deserving of muqh- oonwideration .and one in which they
.y equitatly look for sil vanainable euppo:t op tho part of Govorument.”

_-“Government agreed to compensate thom hy giving them their cash balances
“awvithout intesest to tlic extent of 70 lakhs to the Bank of Bengal aud 50 lakhs
to the Banks of Bombay and Madras. In practice, as Kir. Sarma eaid, these
"balaneds have been very heavy. BSirJames Brunyate points out in his book
" bt page 99 :— -
¢ Loner hefore 1876 the Secrclary of Stalo had come {0 the conclusion that (ke Banks had

. been sufliciontly compensatod for the loss of {Leir note issue. ' .

J:. T« 1t is high time ther - 'ore for the Govermment to consider the question
“whether these balances will e placed with Presidency Banks. Tf a decision .

iy arrived ab that the Governmient is not bouud and that it is neb fuir iy

_= the interests ¢f the publie that these heavy balances should continua to
be placed. with Presidency Banks, the question. ariscd how s the Gevern;

siment to deal with thesc balanees 7 The need for a State Bank. is obvieus.
- 1" submit, thereforg, that this propesal should be faken np cainestly at.an .
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coriy date and disposed ol in an cquitable and practizal way. The propesal
for a single Bank of Indin 1o falke the plaze fillcd by the three Presi-
deney Rant s was before the Government of Tnlia between 186% and 1876, but
uo decision vas urrived at on the subject. ‘I he question was taken up by the
Ttoyal Comuigssicn en Indiun Finavce and -Currency.  ‘They oxpressed no final
opinion upon it, but yecommended that iv ¢hould be loken up 2b an early date.
They said in paragrapic £:2 of the Report - -

* Wo rogard ths quastion, what.ver d eixion mav ultimat=ly by aviived at upon it, as one
of great imjortanc: to [ndia which desirvis the car ful sud (arly consid.ration of ths Srere-
tary of Stat: aud the Qovernment of India,  We thivk ther. fore that they would do el to
hold an inguiry into it without delay and (o sppeint for this purpose a small cxpert hody
sepresentadive bath of official and non-offeial exp.ri-ner. with dir.clione to study the whole

ucstion in Tndia in consulatinn with the persong and budi s primarily int.rest.d. such us the
?’naid:’ney Bauks, und Cther to pronoane d finik Iy against the d.eliability of the cstablish-
ment of 2 Stats pr Centinl Eank in Judia at the pro-out time, or to eubnit (o the unthorities a
conerite sch- e for the cstablishment of gueh o bank “utly worked ont in sl its dotails and
capable of immcdiate application,’

“Ihat wis in 19145 ther the war eame and the queslior. was postponed and
the Hen'ble Mr. Sarma hus rendered o serviece to the “Government and to the
public by Iwinging lorward this Resolulion so that the question may be
prominently brot:ght to the frout.

** Now, Sir, the next point which is a matter of impertanceis, what is the
Governuienb going to do? 1 do not know what the Hon'ble Mr. Howard will
tell ug; X hope he will tell us that the Govermnent have decided to take up the

uestion without any further delay and have the matter properly censidered so
axa,t the Goversment may be in & position to decide upon thb course to be follow-
ed.- Personally epeaking, I submit that there cannot be two opinions now about
the need and.the utility of a.Central State Bank. When we look round 2nd sce
tho tremendous changes whish .have takeu place in other countries, and. when
we compare the sysiem of banking in India with the : systems prevailing in the
United Kingdom, in the United Btates of Amevica, in Germany and in Japan,
one cannot help feeling a great regret that this question of Banking in India
should not have heen tackled in a Letber way during all these decedes.  Japan
was in & very backward condition in 1872, In the year of Resteration it had a
very poor systewn of banking. The Japsncse Government on the advico of
Prince TItn jnvited a gentleman from London to crganise its finance department.
Te introduced a sound system of bankinz, and the ¥nencial Annual of Japan
new shows what enormeus progress they hove made” Tt is a great ileasuve
and salizfaction to ses Low they have extenced their system of banking and
how they have helped their trade aud conimerce with their banks. I need not
refer to.the syslem of banking: in Germany, beeause it is well known that her
recent huge  commercial prosperity was built up by her Banks. The United
States of America have very cxtensive Stale Panks, and they bave all
heen put on a sound fueting, T venluro to say by the federal systein they
have adopted which iy o guarantee against disestérs to individual banks.
Now, the Government . of India haye it under their contemplation that thero
should bu a great industrial development in this countr§.  Industrial develop-
ment necds banking facilities. Jt is impossible to think of any great develops
‘ment of our trade and industries unless there is a sound system of baiiking,
That systein has not only to be sound, but it has fo be estensive too. Tie
Hon'ble Mr: Sarma has pointed oub how great is the necd of having branclies
of Banks in various parts of the country. T'his netd cannob be wet unless the
Government tackles tho problem in asevious way, unless the Government
esemines tho whole system of banking which is necessary for India. Jt is not
only in one department, but in various departiments, that the nsed for banking
fecilities is felt. - The Buropean -community is receiving s certain amount -
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of support. I do mol know whather they have any complaint that raore
facilitics are needed, Lut most certainly the Indian comuunity docs need
many more financial facilities  for  the purposes of trade and commerce
and of industries. Apart from this, I sulanit that ina country like India
with all the cnormous sums which are available to the Government, it is 2
pity that there should nol be one Central State Dank which should srrve
as a resorvoir in which alt the surplus revenue of tho cowntry should be
gathered and which should be, ko to wsay, the fountainfo fecd the different
provinces and activities in dilerent divections in different parés of the countiy.
The building up of the Government of India, las heen a grezt achievement
to our British {friends, but il is some time new that they supplemented the
administrative side of it by developing and building up to its Lall extent the
financial and basking side also. 'Wo bave to promote very great development
in the direction of Railways, in the direction of industries ; we have to promete
irrigation ; wo have to promote co-oporative credit socictice and co-operative
hanks, and we_have to promete sinall indualries, and every one of these and
many more will mean an orgrnized, sonnd and extensive system of bLanking
in the country. ‘To my mind, thekeystone of the wholesystem of banking would
lie a well-organized State Bank, and I therefore slrongly commend the considors
ation of this question to the Government. I hope we shall not have to vaii
long to -hear that {he Government have decided to appeint a Connnitlec
of experts to advise on the question and {o invite public opinion with
the determination to decide this question befove long. T hope that India will
not have to wait long for such a time. T do not want to touch upon the other
questions connected with the proposils now Lefore the Conncil, questions as to

how our ewrrency snd silver and other cognate subjects should be affected by the-

gecisiau of Government upon this question. I am content to draw altention of
the Government to the great nced of having this question properly and fully con=
sideved. I ho‘ve the Government will do the necdful and carn the gratitude
of the people.’ '

.. The Hon'ble Mr. I, F. Koward :—“Sir, I can say at oncc that
Government arc wholly in accord with & greal many of the remarks which
have fallen from previous. speakers. We fully recognise the importance of &
very large increase in bauking facilities in this country and the necessity for
their very much wider distribution. "This is essential, as the Hon'ble Alr;
Sarma and other speakers have pointed out, if the cconomic development of
India is not to be impeded, and if the people are to be weaned fiom their habits
of hoarding coin aud bullion. Thix subject has heen ventilated in this Couneil
and; as tho ¥ou'hle Pandit hias alo stated, has elso been placed in the fore:
front.of the recommendalions of the Industrice Committee. ‘the necescity
for it has further, I may siy, heen impressed upon us during- the various cue-
rency diffieulties that we have had in the last few years, as has also the neces-
sity of greater co-operation between us and the banks. :

1026 200,

“T do not therefore think that I need labour this aspeet of the case an.{"

further.” It is sufficient to say that we are af one as to the necessity for increass
in the development of banking, end the only possible point of difference botween
vis “i8’ the best method of securing our object. I think wost on'hle Members
will have seen from the anncuncements that were made in'a tentative way. ot
the last half-yearly mectings of the three Presidency Banks, that the questiosn
of their amalgamation is under consideration. 1 can, T (hink, without divulg-
ing any confidence, state Driefly the history of what has takea place. During the
war we &il of us felt ihat our hauking avvangements left ‘a great deal to be
desited, and also that much greater co-operation is desirablo. bebween the - throe
Présidency - Banks themselves.  The propesal suggests  the fable ¢f the-old
wouian with the bundle of sticks, When the sticks weretied together they held,
wherens the single stick might break.  Well, we were unable, any of 1, to take
392LD 41
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the question very nwcht fwether ab the time, I do not think a great roany

peoplerealischow exiguous onr own staff was ; Government Lad its hands ahso- |

utely {ull of current prohloms which wers enguging their attention, awi we
had not time to devete ourseives for many things which, though per s
very desirable and nlmost essential, could not be attended to at the time.
Ahe bauks again were all very shoyi-handed and they have been themsclves
wery hard putto it to carry on. ‘We had, for cxaiaple, a great many complaints
#b the delay in the issue of owr loar: serip ; hut 1 think, in the circumstances, it
i marvellous that Lho banks were able to do what they did, and Government
owe ull concerned & very great debt for the acsistance they have given to us.
Practically as soon as the Armistice wes declared, the three Presidency Bauks
came together, and when Sir James Meston went to Bombay he was confidenti-
ally approached by thenu as to the way in which the Government wouid leok cn
tie question of their amalgametion. Well, we were only too glad to receive any
advance of this kind on the Banks’ part.  Some juformal discussions with the
Banks followed, aud they eventuelly put fuefera us @ scheme which we have
passed on with our ohservations to the Secretury of State.

“ It comea to this {hen, tiat we have befora us & definite schemo for mak-
ing & start jn the direction of an improvement in banking facilitiea . . .

The Flon'ble Pandit iadan Mokan Malaviya :—“ May I
:ask the Hon’ble Member to give us soine idea of the scheme that he has in
hand " ‘

The Vico-President :—« If the Hon'ble Member wishes to make 2
personal explanation he may rise ; he has no right to rise otherwise.”

The Hon’hle Mr, H.F. Howard :—* T was just about to justify my
statement by saying that the development of banking facilities was put forward
as the basis of our discussion with the Banks, and they have undertaken, if this

echeme goes through, to put bofore themselves the ideal of opening a branch in’

every district in India, and Lave further undertaken, within the firet five years,
toopen no less than 100 branches in different districts, of which Goverument
shall have the option of nomination 25 per cent. I think Hon'ble Members
will admit that that ie a very great and rapid advance, and that if this scheme
goes forward, we shall at any rate make as reasonably rapid a step on the way
{owards the extension of banking as we can hope for.

“ I bave myself quite an open mind as toihe relative theoretical merits of
a Staie and a private bank s ‘the central institution. DBut apart from any
question of theory, the cssential thing now seems to me to be to get om with the
husiness. I -therefore quite agree hoth wilth the Hon'ble mover in not
suggosting any further references to a Commiitter, and with the Hon’ble Pandit
that the delay involved by a reference to a Conmmittee is undesirable. 1 should,
however, like just to make one or two remarks about the question of State
vs. non-Stale banks which have fallen from Hon'ble Members. - The
Hon'ble Mr. 8arma held up to usthe cxamples of the Stale banks in I'rance
aud Germany. What has happened there ?  Being Stale bavks, their resources
have during the war been absolntely exploited by their Qovernments. Loans
have been {aken from them on a huge scale with the result that those banke
are now, J helieve, in 8 very parlous position, certainly the hank in Germany
is. The function of & hank tuwards Government loans is not to take them all
up in block and ewbrrrass its resources. The functim of a bank in this

respect, whether 2 State bauk or a private bank, is to act in the way of 2

spenge, take a certain sinouut off Government in the first instance with - the
-object of distributing part of it among bona fiJe investors. That fuuclion his
ouly in part been performed Ly these largn State inslitubions on the continent,
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v 0o have heen endarrassed iF net erippled asa vesuib of their Civeel connection
with the Govermneni.  Twerely mention this s a fact and not that I rely on
it to support apy theorelical view on ops: sido or the other, liccause 1 realise
thal there is o great deal 1o be said on the theoretical cide, and possibly also
on the practicil side, for a State institution. .

“"Lhe case of the Tnited States oo, is aguin quite diffevent.  There, again,
they have not goi to slart fo build up o new nachine as it were
2h evo; they had mevely to pul the coping stone on o very larze congories
of ruuning instilutions which cxist throughout the length and Lreadth of
North America. 1 helieve the vational banks in America wumber somothing
like 8,000, but I am nol quite certain of* the figure. This meant that, not
only had they romething to build upon, but they also had practically unlimited
personuel with which to yaan the new institutions which they were setting
in operation.  Mr. Keyues' schemne of . courso  presuppouses that we should build
on ow existing Presidency Danks. ‘Therc are, however, always two- partics
to such an arrangement. [ do not know how the Presidency Banks would
tike to be taken over Jock, stock and barrel like that. We certainly - could not
foree them info anything of the kind. We could vefuse them & renewal of
their charter, but il would be quite open. to them to carry on as ordin
banks, and if we in (hose cirenmstances wishad fo start a State Bank, we
should have to start with nothing to build on at all. ‘hat sccins to me to be
quite out of the question, and ‘he only real practical solution, looking at it
ag & commercial proposition, seerus to me to he to uso the machinery which
we have, which is 1n running order and which comwands’ public confidence.
It does nobt follow, however, thut by any initial step we {ake now, we are
definitely commwitted for all cternity to a private bank as compared with a
State bank. My only peint is, it is quite clear that however we start, we
must, if we wish to get a move on at all, start with some existing institutions,
s0 that we can get on with the minimuin of delay. When we have
once proceeded as far as an amaleamation and have sccwred some closer
co-operation with Government than is praeticable under {)rcscnt conditions,
the new institution, the Imperial Bonk of Indiz, can then be allowed to
develop in the way in which devclopment seems to be best required;
whether in the direction of a State Bank or not 1 should nol like to commit -
either Government or the Banks or anybody clse now; but there is nothing
to prevent it from developing as necessary.

“I have spoken of the possiblc closcr connection with Government.
It would be out of place for me to go in any detail into the new arrangements
which the Banks have proposed, and which we zre inclined to favour, %ecauso
thoy have still to be approved by the Sceretary of State and to be laid before
the shareholders of the Banks. I may say, however, that they contemplate
that tho new Bank should have at the tup a central board, which should
fhiave on it representatives of all the Banks. That Board, however, could not
meet weekly or daily .as would be required of a managing agency. The
representatives could naturally not be continuously absent from their local
section of the new Bank where they would be required in order to carry on
their own lLusiness.

“There will thercfore have to he a smaller working body or Executive
Board for current management.. The spheres of the local boards of the new
_banks will at first correspond to the existing spheres, that is to say, Bombay,
Madras and Calcutta. On the Central Board with representatives of thege
will be associated the Controller of Currency. The central Executive Board will
consist of three or four representatives, of whom one will he the Controllor of
Currency. Itis proposed that the CUontroller of Currency will, apart from
being o member of this Board, have power to requirethe Board to hold up
any matter which he may cousider fo Lo of vital importance as affecting
either the financial policy ¢f Governnient or the safety of iis balances.
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“ I think that T can Lest deal with tbe ol poiuts which avise in the
ovder in which they have beea raised Lg Jlow’vle Members.  One very import:
eut peint which the Hon'ble Mr. Sarma raised was the fatwre treatment of the
Gold Standard Reserve and of the Paper Currency Reserve.  Well, 23 regaids
the ultimate futwe, T regand this as wy open question, but with thd constitution
of the new Dbank, us it ig proposed, it ia very danbiful whether management of
cither of these could rightly bo enfrusted to” that haok ot the oulses. Mr.
Aeynes himedd postulated that the Paper Curreney Rezerve should o be tuken
over by fhe State Bank. But even in Loudon, vhore very Imge “]2r currency
issues were wmade during the wav, and-their fatare is uneertain, Iord Cunliffe’s
Committec vecommended that it would -be out of the question to minke over
the contrel of {he £1 noto issus to {he Bank of England until wntters had
come back to nonal.  In any ease our Paper Cwrrency adminisiration could
not be nade over to the Central Bank until conditions azain renclhed normality,
ind that may be & question not of oue year or two years, but it may bs
five yeurs or nore. At any rate that guesiion mast be af present and continue
to Le an open ove. As I thiok the Jlor’hic Mr. Hansa himsel! vealised it
might very well be an open one whether the bank iz a State-owned Hank or
vhether it is yot. . ‘

. “Similady, with regard to the Gold Btandard Reserve, T think the How'bie
My. Sarma rather implied that Professor Keynes contonplated that the Staté
Buik should take over the Gold Standerd Leserve, . . '

The Hon'ble BRao Dahadny B, M. Saxma :—“No, there has been
& change since.” . : ‘

“The Hon'ble Xr, X ¥, Howard - At any rate, that was not the
case. - He merely contemplated that the bank ‘should intervene in connection
with the Goid Standard Reserye—1 think I am corrcct’ in stating that—when
it had to Le vtilised for the' pﬁx‘pos'é.of regulating exchange. © 7 - / ; v

“ We now' come to' the very important. question of our balances. The
Non'ble Mr. Sarma has recognised, and the Hon'ble the Pandit has. also
rbcoguiscd, the imporlance of Govermment bilances heing placed, rs far. as
possible, at the disposal of trade. 'Wo have goue a long way in that direction
in the lust few years. . The reserve trcasuries ave at present exiguous. They
very seldom now-a-days run to move than & crove. 1t is rnecezsmy to retain
as much as that when you have threc separste institutions, as etherwise it
would lxe very difficulé to provide at call the funds nccessary, say, in Bombay
fo meet Council Bills.. It i¢ true we have recently gone very much further
thap in the past in that direction Ly placing cur reserve treasary balances
with tiie banks; but this is due to {twe canses, first, and morg iwmportant from
tlie public point of ¥iew, in order that tihe moncy market should bo rendered
us easy as possible for tradoe; then, for Glovernment operations, if the market
gote tight, we have more difficulty in fouting our Joans and great difficalty
i carrying 0. That is the second reason. However, onr present contracts
with the bazks are not, as one.or two Hen'ble Members secm to think, rather
one-sided. Until the war {hay were a conslant hone of contention Detween ns
and the hanks. Wercceived every year, if net oliener, representations from the
hanks that they were very inadequately recornpensed for the important services
which théy render to Government. “Chis was recognised.  Tho question of a
modification of the existing banking asrangements kept on cropping up, and it
was deeided to ask the banks not to move for revision of their contracts im-
mediately, until some of these other Jarger and more important questions were
settled; Lut it was ab the same time arranged that we si:euld place with them
rather layger bulances et their head efiices o s standing matter than they wers
strictly entitled to under their contracts,
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“ My, Sarma hias refeired to tha large st which are kepi at the branch
offices of the hanks.  These, however, ave not kept eb these officca merely for
tho nse of the hanks, but beeause we have ab seveyal of these brenches very im-
portant labilities continnally coming npon us and we lave got to keep s sufi-
cient balanco there in order toueet them. It jaay be said that these branchen
include not merely small ont-of-the-way places but large towns like Rangoon,
Karachi, Cawnpore and Lahore. At Karachi, for instance, we have huge dix-
burseinents tomake, say of 50 lakhs, or mere, while in Rangoon we have, 1 believe,
to keep a balance of ut least 40 lakhs.  We should have to keep very much
more money in these places if we only lind treasuries there. A good deal of
thismoney is only ‘ till money,” and tho same applics to the mouney kept ut our
present district treasuries.  The latter balances (which are not of courso held
at the banks) ordinarily ran to 6 or 7 croves distributed probably over-20Q
treasuries, that is tu say, our average Lalances at cuch of these trcosuries ‘run to
romething like 8 lakhs only. The amount at individual treasuries jis there-
fore small; it is ‘ till money.' Thereis no question of making over this
‘il money " at the district troasuries until the Presidency Banks extond
their operations by opening branches at the places whero these district treaan-
rics exist.  That is to say, if the Presidency Banks in one year open 20 new
branches, well, then, they will antomatically sccure the control over twenty
times 8 lakbs. DBu! that azain is not & very great additional recompense for
the work which the Bank will do at’ thoso treasuries. It will always have to
find funds for us when wo want to spind them, bub it helps its cash and,
therefore, possibly may help to ke it profitable to open branches at those
places :

. * Another question which the Hon’ble Mr. Sarma asked was, would it be
legitimate for us to give our funds to ono bank only as distinct from other
Lanks P- 'Well, I can only say that the surplus funds which we keep.are rela-
tively small; though we'have to keep a very largo sum as a working
‘minimum in order to keep going. 'We have gof these very large disburse-
menis to make from day to, day. We may have to pay out 60 lakhs at one
place and 20 Jakhs at another, and you cannot without notice either take that
money away from a bank or provide it at a treasury without making some
arrangements. In fact, we find it very difficult to work with a total halance
of . less than 14 crores. Ngw'and then for a week or twowe may have large
balances; for instance in the -last week of the loan (abouf.the end of
August) we received four. or. five ciores; it may he another weok or two
before that money is spent.: It will be nccessary for me to explain to Council:
to-morrow that so far from our being full of resources as somo Hon'blg
Members heré havo said from time to time, woe have, from day to day, from
week to week and from month to month, with tho very greatest difficulty,
been carrying on. ‘

“ From another point of view also I should like to say that theso arrange-
ments with the banks have not been altogether one-sided. If we have any
surplus we are very glad to leave it with the banks for the reasons I have jiist
said, namely, that it helps us in our own operations and helps trade also.
On - the other hund, if we have not got any money surplus to our requirements
and the baunks still want some assistance, we ask them to take a loan fromn us of
that money and charge interest to them for that Joan, and we have dono so on
wore then one occasicn. In their turn (he banks have always showed themselves
rcady to help us whenever we have been in a tight corner, as we have unfortu-
nately Leen mor than once. T shall not be disclosing any sceret when I say that
they have charged vs only 84 per ceul. which compares very favourably with the
rates at which we are generally able Lo raise siwh money by way of freasury bills
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er ofherwise.  Tast yvear we reeetved advanees fo {he extent of 17 eooves § and
this year also we have similar advances fo the exteat of 13 erorcs.

4 ereis just another point whicl arises here, T think' it was ratherin-
Plied that il the banks had (o take vesponsibility for kolding larger balances
on behall of CGovernment they would revuirs to be stecngthened. 16 is pro-
posed that the banks should :aise additional capital.

. Then there wassomo question will regard fo the relative trealient of
Suropeans and Tndians, with reference to which 1 should just like to make
a few remarks. T think that it is not gencially realised, the extent to which
presidency hanks do even at the present, time help internal trade. Apart from
operations connected with business at the presidency-towns, they do help the
_financing of the iniernal trade of India tu o very lurge extent by their purchases
and re-disconnting of internal bills of exchange, known generally as “ hundis *.
"I'ho shroffs, mahajans, clictties and others who cither direetly or by their rela-
tions with smaller @ banks * of the same kind Jargely finance the movenient of
produce and of important articles cf commesce, such as picce-goods in the ny-
country markets, rely to a very greab extent upon ascistance from the presi-
deney banks when ina season of sctive trade (llu-.ir whole eapitz] is fully em-
rlo‘\‘cd. On tome cecasions, for exampla, the amonnt «f hundis held liy the
Banks of Bengal and Bembay has exceeded a third of {heir total advances, and
during the busy scason the propertion is rarvely less thana quarter. The
conncclion of tho Presidency banks with up-country trade js thus already very
-elose and intimate. Tt must not be undérstovd thut the financing by thes: hanks
“ of the internal trado and the assistance given hy them to Indian finunciers and
merchents is limifed by the extent of their hundi business. A7 substantial
_portion of the cush credits' given by the Banks represent advances made,

_% directly agaipst produce hypothecated to the banks by }ndian traders.  Again,
" Joans ngainst Governmeyt andd.other approved sceurities aro frequently made
49 Indian concerns. .In’any:case, with the increase in the number of branches
. up-country it is clear'there will' be & substantial increase in the assistance

-given by it to help'the internal ttade of the country.

)

# Mr. Sarnia referred in this.connection to & statement made apparenily

o by Mr. Vidya Sagar Pandya that the sharcholders in’ the Presidency Ranks
-wero predominently European. I am not sure of the other bonks; but taking
_the case of the Bank: of Bombay, I find that there are 20,000 shares in the
Bank, of which 7,447 are held hy Buropeans and; 12,553 by Indians, Mr.

* Sarma then devcloped his argument by saying that on that account the Indian
trade did not get its proper share of advances.  As 1 have said just now, the
amot of the hundi business alone, apart from other advanees, has heen

.. sometimes one-thivd of the whole advances aud at any rate nob less than one-
" fowth even during the busy scasons. - The bank of Bombay have kindly
. furnizhed me with-the figured of ‘their advavees to Buropeans and Indians
¢ respectivelg. : ‘the advanees to Indians amounfed to G54 lakhs, while the
i advances to Buropeans amounted to 140 lakhs,  Of thir advance to Tinropeans,
'35 lakha were fdvanced against the new loan to enable them to suliscribe to it;
*.“‘the corresponding figures for Indizns were fwo lakhis; so that il we deduct these
" figures from the total, you get about 630 lakhy for Tudizas and 103 lakhs for
 Buropeans, that is {o say, 2pproximately 6 o1, Ihave not geb simili fizures
" for the Bank of Bengal; but Sie Norcott Warren inferms mo that the relative
“yproportion is probably 49 per cent to Indians aud 51 per cent. to Buwropeans;
{hat is perhaps nob unnaturad, as the dule trade ot this time of the yenr absorlis

"s wery large advances indeed, As regards Madees, Thave the figares given to the
- lon'ble Pandit bufors the Industries Commission.  Approximetely 110 lakirs
1 aré advonced on the average to Indians aad abioat €0 lakhs to Buvopeans I
sothink ibis perbaps not wnatura! that the Bank of JMadras, wilh reference to
-~ -whomn most of. these ailegations ievo been made; is uble to-do the Jeust in
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.assisting trade of all the I'resideney banks, whether Turopoan or Indian. Tt
must not be Torgotten that theresourees of that bauk are very much smnller,
T'hat fact is rellected again in the further fact that the bank rate is invavinbly,

I think, 1 porcent higher than tho other presidency bunks’ vates. I may

say that Bir Boruard Hunter has frequently complained that ho did not have

vesources {0 help {rade in his presidency in the way in which he would have
liked. I should like to quote here one remark which he made hefore the

Industries Commission e was asked by the How'ble Pandit  you yowrsell
- fecl that these arc not sufficient lor the financing of industries in this presi-

dency ' Rir Bernard ITunter said * T havo alweys thought that India is under.

hanked and one difliculty is lo gct resourees with which to open move branches,

We have got to remembior that a bank hastwo sides ; on onu side it horrows

and on the ofher side it lends. T new lranches my experience is that it is

dlways in onoway (hat banking facilities are wanted, that is facilitics for
loens. There is no object in opening branch banks when you have not got
cnough money to go round. . That is the sole' reason of the want of develop-
ment of banking in this presidency.’ Well, I may say that Sir Bernard

Hunter has told mo often thut he is very. anxious to open as many  branches

as he can in spite of that difiiculty, and, I think, it is only because of the war

that the Bank of Madras did not two or thrée years ago ineceass the number  of

branches. That difficulty will very largely be remedied in so far os Madras s
_concerned by the institotion of a central hank when it will he possible in {he

slack season in Calculta or Bombay for the central exeentive ageocy to allocats
- funds to Madras. ; ©

i34 “%Then there was just one further point aboub which I should like to nake

- - one remark, and that is the quostion of assistance by the central hank, whether
. it is'n State bank or a non-State Lank, t6 industrics.

- .. ¥ YVe contemplato of couvse that ady Central Bank st help to finance

.~ hidustries as far as it can do so on the eccurily of liquid assets. ‘I'here can ha

“jio question of any Central Bauk which is a haokerd bank financing new

industries, where it will b2 nceessary to lock apits funds for an indefinite

peciod ; if it did that it would endanger the wlhole banking arrangements of

-the country. - ‘ : L '

", % Lthink it will be scen from theso remarks that we do ngres with o great
,deal of what My, Barma has said, and I am glad to have this matler ventilated
* in the Rusolution. We do waut to geb on with the business quickly, but we

are unable to go into the theoretical side of the question and to consider what

in somé cireumslances wonld be the best, namely, whether a Etate or a non-

State -Bank.. It is for these reasons that I regret the Qovernnient cannat

aceopt this Resolution.” -

" The Hon’ble Rao Bahadur B. M. Sarma :-- “Bir, weare deeply
grateful to the Hon'hle Mr. Howard for his clear statement of whnt the Govera-
“ment proposes to do in this malter ; we are glad that the Governmeat reeog-

< “nis¢ that additional banking farvilities will vhave . to be placed in the hands of
- ‘the people. - I should like, however, to stato that wo regret that the Government
" should have. come to a decision ahout the practical seps fo be adopted
yithout following the procedure recomntended by the Industrial and Currency
- Conunissions and giving the public épportunity for discussion. L can understand
- that one. of the objects in doing so may be that the. Government wauted to push
“.on this question as quickly as possible from the praeticul point of view, and that
~“the only procedure which seemned open to them was to amalzamade the threo
“Presidency Banks as u first step; and the vest was to come Jater as eiyemnstances
_- permitted.  Dut, Siv, T{hink this statoment, so far a3 ib has heen disclosed to
~--08, does not seem to be satisfnctory from the Indian point of view. Instead of
the Presidency Banks working separaicly, exeept ocgasionally whea they meet

—
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together for the purpose of fonnulaling a general poliey to govern them, which
policy it is optional wilh auy of theny uot to adopt, they are going to have a
central board of management.  That is so far to the goad; then so far s the
Govermuaent are concerned, they propose {0 place the treqswy Lalances al the
Cisposal of the cenlral hank, the extent of which weuld be dopendent partly
on tho development of their hianches.  The enly conlrol so far us Tean sce to
Lie exereised by the Governwent from wiat was explained to us, is that of the
Coutrotler of éurrcnuy who is to be on the homrd when thore js a guestion of
general fnancial policy involved, or when ke feels (hat the safety of the Goverus
meunb Lalances may be endangeved by any prope-:ls. Ido nob. sve that the
conlrol of the Government is intended to he very effeetive in any other
dircetion,  Tho ‘only return for the placing of nccessary balanecs at the
disposal of the bawk by  the Government is going to Lo that the
avwalgamated bank undertakes lo opex 100 brauclies in five years, Ordie
narily the Central Banks would be interested in opening branches only
" where they can make a large profit, but39 of these places aro to be chosen
© by the Government.  'There is no doubt that in the ordirary cowrse of bhusinesa
the Presidency Buuks would have increased their capital in so for as it might
have been uecessitated Ly trade, but they have now promised to do so
mul no one disputes this fact that a large proportion of the business that has
been donein the past was ‘with Indians, bat it must Le so inesmuuch as
the vast majority of the traders ave Indians. Bui the point is, whether
there was not an undue prefercnce wheve there was an option and it .would
not continue to be so infuture. It is & naiural consequence from the composi-
tion of the sharcholders and the mauagement, and we must try to regulate the
future so that nobody may be prejudiced and have reason for complaint. The
Hon’ble Mr. Iowmd gave figures for Bombay but not Madras or Cal-
cutla, the Madras figures are against him ; the vast majority of the share-
holders were in 1918, Buropeans. The sharcholders of the Ban{j of Bengal were
mainly Europeans in 1909 according to the Capital, I do not know how far
that is correct now. The fear of the Indians is when the three banks are amal-
gamated that the management would be ahnost exclusively Buropean in the
Central Bank and in the abscnce of rigorous coutrol by the Biate, the condition
of things may be worse in future than it is at present. It may hethata province
which is far distant from the centre like Madras may instead of being henefited
be occasionally sacrificed for the trade interests of other provinees or centres.
My submission is that under the new system the Indian community, commercial,
banking, industrial or agricultural, 1s not likely ‘to fare betler but vworse
than under the old system; excepl thut ss the result of additional money
being fortheeming, it would. result in an advantage to all.  Another point
is that so far as I can see it does not look very advantageousto the public
that the State should sacrifice interest on erores of rupees, though the
aggregate sum -may be varying from day to day, for the sake of only 100
branches heiug opened in five years. I donot think that is a profitable financial
bargain. I realise that the Government have difiiculties and that they have not
here a very large number of efficient Banks which they can utilise for bujlding
up a Statc Bang, and the most influentiel hanks arc the Presidency Banks.
But my submission is that it would be absolutely wrong if the tentative
proposals are not placed hefore the Indian Bankers and Indian commaercial
and public men, before the Secretary of Btate pvonounces upon them and
hefore a final decision is wrrived at.  Lhat is our quarrel. Let these tentative
terms be published. et 2l the Indian Bankers know what they are and-
how they would affect them, and leb there be publie criticism, aund let this
criticism be forwarded to the Becretary of State and leb him, sftor going
through theso criticisms, arrive at his conclusivns, and let the final negotiations
and bargaius ¢ be sbryck,’ leb there be an expert coramitteo consisting of Indians
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as well as Buropeans by whom these questions ean be threshed out; the 'rosi-
dency and other banks wnd tho Government silting togather at a round talle
may consider what the vavious difficullies are and arrive al some solutions, Bub
I submit, Sir, that the whole of the private negotiations betweer the Govern-
ment aud the {hreo Presidency Banks, however well meant they may be, will Le
taken amiss, and for justifiable srounds. This is of course but a repotitiou of the
old procedure ; when a malter is under comnnmication with the higher author-
ities it is a secret and eannot he published.  When the higher anthoritics have
pronounced an opinion, it comes too lato for the public to euggest any modifi-
cations, and the public will he asked to wait for a reasonable time to see hiow the
thing works and that takes years. This is extromel? unsatisfactory. Therefure,
I submit, that the public and the Members of this Council onght to be given an
epportunity to prouounce upon theso tentative proposals before definite con-
clusions zre arrived at and before it becomes too late {o suggest a revision. My
submission therefore is that it was wholly unwise on the parl of Government
that they should have kept theso negotiations secret.  Iknew from the answer
which the ¥on'ble Sir James Mesten gave to my question in Dolhi that he was
not favourably dispused towards the appointment of a coramittee, as ruggested
hy the Commissions, and that is the reason why I have brought ferward this
Resolution in a somewhat definite form, it was also hecause the proposals for
the amalgamation of the Presidency Banks were maturving.

“ 8ir, there are some matters of delail to which 1 would like to refer for a
moment. I never thought that industries would be divectly financed from the
Ceniral Bank or that it can deal with any hut liquid assets. 1t must be &
bankers’ bank. The point is as to Wwhether we have anything on record to
juslify the assumptio: that in the past any very great geal ivas exhibited by the
i’-ro'si&ency Banks in forwarding the cause of Indian industries, manufacturing or-

“agricultural, and from our past expericnce we have no reagon to believe that our
future would be so bright. That is the rcason why we are asking for greater

Government control. . :
- “Then with regard to the treasury balances, I knew that with regard to
the branches, much of it, as was stated in the Commission's Reporf, is. there
for Government treasary purposes. ‘But as was pointed out, there are occasions’
when large sums like 8 crores; 6 crores and 9. crorés could be utilised without
interest much in excess of what has been agreed to.  Of courseif the terms and
the services as between the Government and the amalgamated bank have been
arranged already, well let us know exactly whal those terms are, and let us
know liow much interest is going to be sacrificed for those services, and what
those serviees are going to be ; the mere opening of 100 hrauches, and the promise
to increase the capital are,’ 1 venture to submit, not services worth having for
such & heavy price. T realise that the working balance would have to be ahout
14 crores and the amounts would be flnctuating, but still I submit that we have
on . record that sums to the extent of 3, 6 and 7 crores have heen with the
I'residency Central Banks and they could utilise them, and hereafter, as I have
said, with the additional moucy that would flow from increased taxations and
currency, the resources weuld b improved und the amounts woenld be larger

The Vice-Fresident:—“ I must ask the Hon'ble Meinber to bring
his remarks to a close us his time is up. ” '

ke Hon ble RaoBahadur B. N. Sarma: -1 therefore propose
that il the Hon’ble Member could give ma an asswance that {his question
would be more favourably considered than it has heen, and the proposals
would be published for public criticisn: before the Becretary of State would
prenounce upon them, L have not the slightest objection: to withdraw -this.
Resolution ; but. if he says that nothing can be dene, I should press the Resolu-
tion for & vote.” 3
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Tie Hom'ble Xikx, 1, ¥, Howard, - Sir, may I say a word or
two in answer to the points raised by the Hon'blo Member 7 Fivelly, 1 do
uob think that we con publish the scheme before the Beerelary of State has
had n opportunity of exprossing an cpinion.  I's may or may not aceept the
woposals which have been put forward.  Any publicztion of the seheme hefore
]m Lias done 0 is to be very much deprecated Locause it would ohvionsly Jead
to specnlation in the shares.

* With regard to shares the Hon'lle Mr, Sarma secms lo wake vather a
griovance that more shares . . . . ‘

The Hon'kle Rao Bekadur B. N, Sarma:— I am stating
only the facts, >

3o, The Hon'ble My, K. F. Howard :—“1 do net know agninst
whom he wakes a grievance that mora shares are nob held in Xadias or
Bombuy, but I know as another fact that there is no prohibitionin the Sfatutes
of the Banks against Indinns or ofthers acquiring shares of the Banks.

“ There is another point 1 shonld liko to vefer- to,-and I should ba very
glad if the Tton’blo My. Sarma would give we sowe help.  1e says that we uro
sacrificing a greab deal of interest as a result of the branches of the banks
taking ever our halances at our District Treasurics. I should like to know how
else wo can get interest at prosent on what is enly “ till moncy * and if Mr. Sarma
would explain, I should be very grateful. .

¢ "Then there is another point which, I regret, I omitted fo mention. The

Hon’blo Mr. Sarma suggested that the unly control that we shall have over

the banks will bo that exercised by the proposed - position of the Controller of

vCOurrency on the Administrative Board. 'That is not tho case. The proposals,

-if agreed to, or in whatever form they are agreed to, will obviously  have to

be cmbodied in & now Act which will involve an entire re-casting of the

‘preseut Presidency Banks Act, and the details of thut will certainly have to

.come heforo. this Council and cousidered by this Council. Of course Govern-

ment gy at that stage be committed lo somo main  principles, but there will

- .still be several important questions of detail, for example, the nature of control

v to be cxercised by the Controller of Cuwrrency and so forth,  That is all T have
. itosay” 0 N : . -

The Vice-President :--* I uiderstand the fon’ble Member desires
=t press the Hesolution before the Council.” . '

The motion was pat and the Resolution was rejected.

'_ RESOLUTION 7e EI,}BCTRIE‘ICATEOH OF RAJLWAYS.
ﬁ.:’o Ll The Hon’ble Mr. W. B, Crum ;- Sir, [ beg to move that—

*This Council recommends to the Govevner (fencrul in Couucil the immediste considera-
tion of the electrification of the subnsban railways within 25 miles of Calcutta and of the
improvement genorally of local pussenger transport and lenminal facilities, ”

“8Bir, about’ a fortnight ago e Ton'ble Mr. Phelps movid 2
Resolution .in . the Bengal Council to the effect that a Committes should
be appointed to- discuss the question of the rise in reals in  Calentta.

The Resolution was accepted by Government, and therefore in o way it way

- seem rather premature that L should move this Resolution sbout improving
' conununications ; but without doubt one of the reasons for the rise in rents in
‘Cajeutta_is that the demand for lard in the immediate nsighbourhcod of
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Calentla has‘outstripped the supply, and therefore it is absolutely necessary
that people who want to live near Caleutia at reasonable rents must go outside.
This has been the case, of cowrse, in most of the lig towns of Europe; Londos,
- Manchester, Liverpool all have very large suburbs which have sleadily in.
creased; and as they have incressed, the railway. communicalions with (hem
have improved. Already there is a very large munber of the working popula-
tion of Calcutia who emme in cvery day. In the year 1908 by the railways |
round Caleutfa there was & daily influx to Calentta from within 25 niles of
10,663 passeugers.. In the year 1918 this had risen t025,792. The railways Ly
which these passengers come in are the Eastern Bengal State Railway, the East
Indian and the Bengal Nagpur Railway and the two small railways, the Iowrah-
Amts and Howrah-Sheakhala Railways. "o give the Council an instance of
~the number of people who come to Caleutta daily, the proportion who come to
‘Calentta, I may instance the clerks in my ownoffice. 'We have 276 clerks.  Qut
-of this no less than 99, or 36 per cent. come in daily by train to Caléntta. Out of
these 99, 05 have to leave their houses hefore 8 n’clock in the morning and do
not get howme il 7-30 ; and of cowrse there is no doubt about it, that tho reasen
is bad communication. I might take as an instance the East Indian Railway.
Between 5-20 and (-20, which is the time when most people go home from tlie
offices, there are three trains between Howrah and Bandel, that is a distance of
25 miles.  Xach of these trains {akes a little over an hour and 20 minutes 1o
do the journey, and they stop at every single stalion, 15 stations. Now, if thut
linc was electvified and you had more frequent services of trains, and instead
-of having long and expensive trains to run, you conld have short trains of
‘three or four carriages, you could have a frequent service of trains, and instcad
«of stopping at every stalion they could slop at every two or three. -If you agre
“uble tg run your trains, clectric trains, so that they stop at every two stations,
you would do that 25 milcs in 50 minutes instead of one hour and 20 minutes,
thits saving half an hour on each journey, or an howr a dny for every passenger
who came backwards and forwards to Caleutta. - And I daresay that could. be
atill further improved, and you could havo the trains stop at every three stations
perhaps. Of course it is perfectly obvious thatit would he an advantage to the
travelling public who have at prescnt to wait half an hour if they miss a train, to .
ebanother in ten minutes. The same applies toall the other lines, and I am perfect-
?'y; well awave that there are only three of theselines which concern the Qovern-
ment, in that the Howrah-Amta and Howrah-8heakhala are purely privale lines.
But perhaps the owrah-Amta and Howrah-Sheakhala need this clectrifica-
tion more than any other because they are more crowded. and the conditions.
of ‘travelling arc distinetly worsc than they are on the big railways. For that
reason though I would not expeet for one moment that Government should
consider themsclves the electrification of these railways which ave privato
railways,  But, I think, it is very.desirable that.eny Committee which mepts
in Calcutta ov elsewhere to discuss this question should also consider the
question of these two sinall railways. '
~* “Then we come to the point as to how this electrifieation i5 going to lLe
carried - ‘out, because it is a very expensive project-to consider the electrification
“of 0 many railways. I understand that the cost of actually clectrifying the
railway, that is providing the necessary rolling-stock and the wiring for
carrying the electricily and so forth, is about double the cost of the power
station, And before the war the total cost of clectrifying the Easttrn Bengal
Railway for 25 wiles ov 30 miles was estimated, I think, at somcthing: like a
million” pounds. That wonld inclnde the power station. If, however, the
“railivays could all be pevsuaded at  the smme time to electrify, the cost of o
Jcentral power station would be very much decreased.  Therefore, I would like
fo suggest that, if Government are willing to consider this question, they
‘should consider the question of a cenfral power station.” In that case I have
the assurance of Six Rajendra Nath Mukerjee that he would be prepared also
to “clectrify the two small lines. Tt is a lob of money to be fouud and 1 hayo
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spoken abeat that toseveral people in Caleutta hefore [ lef, and the conclusion
that I came to was that il Govermment wonkil be prepared to guavantee fo
a certain extent that they would take power from the cenfral power station
for these various vatlwayy, 1 think there would he no difficulty in finding the
money for the central power station in a somewhat similur way to that in which
private railways are financed.  But it is'not only with the railways leding to-
Caleutta that 1 would ask that the Government shonld deal, but with the frei-
lities in Calentta itself.  The Ton'ble My, Bompas the other day, ina note to
the Improvement Trast of Caleatta said: ¢ There is no city of the same size out-
side Chine so hadly provided with publiec means of lecomotion as Caleilta,
Even if you get the passengers to Iowrah or Scaldah, they have still got a very
long way to move before thoy geb to their offices. A few years azo, T helieve,
the question of a central station in Caleutta was considered, and it was aban-
doned on the reore of expense; and presumebly if the expense was too great
then, it wonld be far too great now.  That was for a centval station in the veigh-
hourhomt of Bowhazar.

“What I think the Govermment might consider is, whether it would
not be feasible o eleetrify the Port Trust line froms Chitpore down towards
tho jettics, and whether pessengers conld not hé brought in from Sealdah in
thut direction.  ‘Lhere is uo doubt, T suppose, thet we would have cerlain
vested interests in'the form of the jute balers aud other people whoe have jute
presses and Joxd and jute godowns wlong that line raising objeetions. But
when this matter of removing the. jule trade was considered by the DPort
Facilities Coxmmission aboul five years 2go, the Comimission reported that they
were willing to agree that the jute trade should be left there for the present,
but that if the lme was required for olher more importanl reasons, the
question of its removal would have to be decided.

“I have no doubt about it that it is a very nnportant thingiforjall our clerks
in Calcuita that they should boablelo get nearer to the actual husiness premises,
and, for these reasons, 1 hope that the Government will be able generally to
accept my Resolution, which is only asking for an inquiry into the whole
question.” .

The Hon'ble Sir teorge Barnes :—* 1 may say at once, Sir, that
the Government fully realise the importance of “the subject-matter of tho
Hon'ble Member's Resolution, and have no hesitation whatever i aceepting it,
The eleetrification of our railways in the neiglbonrhoed of the great cilies of
Indic is of great importance, hecause by that means, as the Hon'ble Member
has pointed ont, we shall increase the carrying capacity of our railways in
dealing with suburhan traffic and shall ‘make it move possible for peeple to
live outside the geeat cities. In this way, o considerable step will be made
towards solving the housing problem, which Mr. Crum bas told us is so acute
in Calcutta and which, 1 am sure, my Hon'ble friend My, Nigel Paton would
say is cven more acute in Bombay. But I should not like the Ilon'ble
Mr. Crun or other Hon'ble Members to think that we have taken no steps
in the direétion of investigating the possibilitics of clectrification. In 1914,
the Government appointed some experts to go into the question of eleetrifying
the railways ranning into Caleutts, and a report was wade by those experts;
but, unfortimately, in 1014, the war broke out, and all these projects have had
to stand over. The scheme in question was favourably reperted on, but it has,
as { ‘say, suffered the fate of many other projects during the war. The
schenie reforred to the Eastern Bengal Railway only.  lie Mast Indian Rail-
wayhad also had under consideration the electvification of a pavt of their
system, the part that is nearest to Calcutla, and there has heen a sugmestion.
of a juint powerhouse to serve both these systems, e, the Tastern Bengal

‘Railway and the Hast Indian Railway. [ do not know at the present

time what the views ofthe Bengal Nugpur Railway are, hut  the
Bengal Nogpur Reilway managensent hay never heen backward in adopting
a forward poliey. '
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« L was glad to hear the Uon'ble Member suggest that the electvicity
needed should be provided by some central power-house, and T gathered

from what he said that private enterprise in Calenita would he willing tor

embark upon this, There secius to me very considerablo advantage in private
enterprise coming in here, always provided that the electric current can bo
provided for the railway systems in question at a reasonable rate, hecauss,
if private enterprise comes in and supplies the power-house, we shall have
so much wore money available for railwuy development in other directions.
Mr. Howard has just told me that the amount set aside in this yesr for capital
expenditure on railways in India is 17-7 wmillions sterling. That is a large sum
but, as you all know, our railways have fallen into very bad repaiv during the
past five years, and we want an enormous sum to sef our open lines in order.

“ As regards the question of how I can best he]g this project alomg, 1
would suggest thal when T comne down to Caloutta, as I hope to do during the

-cold weather, I should call & meeting of the three big systems intercsted and, if -

the Hon'ble Member thiuks it advisable, I should Le very glad to invile
those who are in control of the two smallor systeras which ho also mentioned
and one or two representatives of tho Bengal Chamber and tho Bengal National
Chamber. T.ct vs all sit round a table and see if we cannot evolve some scheme
for furthering the project outlined in the Hon'ble Mcmber's tResolution. I
should like, however, to remind himn that the needs of Calcutta for electrification
do not stand alons ; the need of Bombay is even more urgent, for the housing
‘problem there is oxtremely acute, and { am sure that the Hon'ble Mcmbers
who represent Bombay would be quick to point this out.

“ 8ir, I shall be very glad, as I say, when I come down to Calcutta, to
discuss this question, and 1 hopo the course I suggest will meet the Hon’ble
Member's wishes.”

The ¥Mon'bie Mr. W. E. Crum :—* 8ir, T am very pleased that the
Hon'ble Member has accepted my Resolution and I do not think there is any-
thing more to say. I am very grateful that the Govermment will take the
matter in hapd, and the method by which the Hou'hle Member proposes to do
it is, 1 think, exceedingly satisfactory.

‘The molion was put and the resolution was adopted.

The Vico-President :—* The next Resolution on the list is the

Hon’ble Mr. Sinha's Resolution. I do not know whether he thinks he will be
able {o finish it hefore 2 o’clock.”

The Hon’ble Mr. Sachchidanands Sinha :—* I do not think

80, Sir.  'We might take it after the recess.” .

E The Vice-President :—*“ After this tho ¢ deluge,’ s0 far as Resolu-
tions are conceyned. We shall not sit after 2 o’clock.” .

The Mon'hle Mr, Sachchidananda Sinha = Then I shall

move it now.”

——————e

RESOLUTION r¢c APPOINTMENT OF AN INDIAN [SEM-
BER TO THY ARMY IN INDIA COMMITTEE.

The Hon'hle Mr. Sachchidananda Sinha :-=“8ir, I rise o
move ihe Resolution which stands in my name and which ruas as foll ows ;-

- *This Council recommends to the Governor General in Counc!
. neral in Council tl aay :
fo muke a erpresentation to the Secretuy of Stats for Iudia (or, if (;:ccd ‘i\te,l mtoi ]‘His bﬁ: 'Ej,c:g?’g
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W0 RESDLATION re APPOLTUMENT OF AN INDIAN MPMNRER
LOTHY ARNY N INDTa COMMITTEL.

[r. Suchehidavande Sinha, ) [2850 SiverysnE, 1619.]

Governicent) that an Indian member choaen from the non-oflicial Indian saombers of thie
-Lounci) be agpuinted lo the Tndian Army Comeaizion recently cunstitabad !

" Au the Council may be aware, the Seerctary of State has recently appoint-
-ed an Indian Ariny Commission, and the constitution and the personnel of this
Commission have heen duly enmounced. The personnel of the Commission,
Sir, has not given satisfaction to the public cither in Bugland or in India, and
I find thet ou August 0th Mr. Fredrick Loberts nsked a guestion in the
House of Commons of My, Montagu on the subject. e asked the Scervctary
-of Statc for India- - '
-*whether the Indian Army Commission will inguire inko the gricvanees of the Indian seetion
-of the A rm{ and of Indians gencrally with regard to the military poliey of the (overnment;
-why no Indisn is appointed 3 member of {he Commission ; whether tho omission wiil be mode
:gvod before the Commission commenee their work; whather the Right Hon’ble gentleman s
“wware of the strength of the fecling agsingt Sir Michael O’Diwyer for his reeent sdmimstrative
sats in the Panjab; and why he has been appointed in the faco of such fecling ?

Mr. Montagu replied :—

“Under (he terms of reference the Committee is concerned with general questions of
railitary sdministintion sud organieation, nob with gievanoes; but I am convidering the
appuintment of un Indinn member. 1 do nob see that recent administ rative acts in the Puujah
ksre any bearing on this inqguiry.’

* Captain Ormsby-Qore also axked the Secretary of Btate for India ¢ why no
‘Indian has been appointed on Lord Esher's Committee on the Indian Army ?’

« Mr. Montagu replied. ‘The appointraent of an Indian to the Committea
.on the Army in India is under consideration.’

¢ Thet will satisfy the Council that even in England exception has been
taken to the constitution and the porsonucl of tho Committee. In India, since
-the announcement was' iade, public opinion has been insistent that there should
be at Jeast one Indian public man to rcpresent tho Indian point of view on this
Committee. It has also been given out, Sir, though not formally, that an
Indian gentleman has been offercd a seat on this Committec aud that he has
accepled it, but noformal announcement has been made so far of that, The
pawe of the gentleman said to have been appointed, however, has not satisfied
Iadian public opinion, and for this reason that the gentleman whose name has
been given oub is known to be merely a military expert and can thus advise the
Commiltec on military matters only, but he is not in a position, regard heing
had to his experience of Indian problews, to advise the Committee on the
finaucinl aspects of Indian Army adwministvation, nor on those which affect the
public at large. It was under tho impression that an Indian gentlemaxn had
- already bern appointed, or was going to bo-appointed, thal T first desived to
word my Resolution in the way that there should be an additional Indian
Member, but when I lcarnt that no formal announcement had been made to
that eftect, I+ altered the Resolution to the form in which it stands now on the
. agenda paper  However, - I hope that the Hon'bie Sir Alfred Bi.yley will look
-into the spirit of the Resolution and not take up the wording of it. As the resoln-
tion stands, you will notice, Sir, that T make no distinction between the clected
non-official members of this Council, and the nominated ones. There are 32
nou -oflicial members of this Council, of whom 27 are elected and 5 nominated.
I bave no désire to make any invidious distinction between the two classes of
mémbors, and  therefore I have not put the word “eleéted * in my Kesolution.
I leave it open to the Government to choose whomsoever they like, an clected
member or 2 nominated oue. At the same time, I hope that in order to satisfy
“ the public deniand the gentleman chosen Ly the Government will- be one who
-comes within the definition of a public man. I need not mention names g the
Counail ; there ave yuany elected members of this Coancil who are well-known
public men, and any of them would he able {0 yeake a very “good member of
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‘this comaittee.  Tlave heen {old that the guestion of n’ppoiuting an Indian
public man does nol avise juasmuchas tiat committes has been constituted
not with & view to geing into any special grievances of Indians o abwut any
other matlers escépt those of military administrution and ovganisation. ‘I'hal
may be, and in that view there may be no harm in appointing an Iadiau
military expert 1o advise the conimittee.” Al the saine time Ttake it that this
commitiee will deul with financial problems also.  Unless I am greatly
mistaken it will be impossible for the committee to consider the military admi-
‘nistration of the country withou! going iuto the financial aspects of the case.
Indian public opinion for the last filty years has been insistent that there bas
been an eter-growing and increasing expenditure on the Indian Army, far
heyond the resources of the people of Imlia ; aud therefore, I thick it highly
- desirable that on this commitieo there ghould be somebody who can put forwavd
not only the expert military viow of tho matter, but also that which the peoplo of
Indiahold on this question.  'Whov. I speak of the people.of India I know my
"Hon’ble friend, My, Muepherson, will got up and suy ¢ Thevo are certain non-
political classes who have <aid nothing aboul thix watier’. Bul wien 1 say
“* the people of Jndia I am not talking of these non-political classes, tho
** dummies and mummies *; I am talking of thoss who are Folitioally minded,
those who think out things for tiemselves ; and I «ay that this class bas been
insistent. that. during the past fifty years the Indian Army has been & very
expensive luxury for the people of our country, that it costs a very large sun
-of money, far beyond the means of the people. I, therefore, contend that there
-shonld be & second Indian member on the Committee, who will be a public
man chosen from among the clected members of thiy Council, and who can best
:advise the Conunittes on this particular point. '

“T have only onc word moro to say, as I am speaking against timo. "It is
sometimes said :* Oh, well, in a technical matter like this, how can an Tndian
'»r'lb!ic .man be useful ?* DBut that contention seems to me to bo futile. In

~:Bngland we have civilian Sccretaries of State for War and Under Bccretaries
-of Btate for War ; they are not, so far as we know, drawn from the ranks of the
Army ; but they are taken from civilian clusses. Here on this commitiee [
understand there are to he two civilians, Sir Godirey Fell and one other gentle-
man. " In this country we find our civiliang wwol only advising on military
-affairs, but doing all kinds of things, as heads of telegraphs and post offices,
_police,  education, and variows other departments. Therefore, I think that
there can be no serious ohjection to an Indian civilian, hy which I mean an
Indian public mav, heing appointed on this commiltee; aid I hope Qovern-
uent will see their way to accept my Resolution, and that they will tecorn-
meud somehody from this Council from amongst the clected Indian members
"whose appointment will give satisfuction to the publie.  With these .vemarks,
-Bir, I beg to move the Resolution.”

The Hen'ble Major-General Hir Alfred Bingley :~- The |, £
- Resolution which the Hon'ble Member has just moved is one which Qovern- ~ M
* ment is quite prepared {o gccept and has, indecd, anticipated. The Scerctary
of State, with the concurrence of Iis Bxcellency the "Viecroy, has appointed
the Ton’ble Major Malik Sir Umar ITayat Khan Tiwana, who is & member of
“this Council, o be a member of the Army Commitles.

- "Sir Umar Hayat Khan has scrved in France and in Mesopotamia and
has rendered valualile serviee in connection with reeruiting,  Tle belongs to
: a clags which has readered couspicuous service throughout -the war, and his
knowledge of the army and of the races from which it is recruited will he of
~special value to the Committee, as it is knowledge gained in the fiel
:ns under peace conditions.
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« 45 there seoms to be some doubt as lo H i cowpasition of the Commitiee
I pwy mention that the other maahes are -

President :
YiscouNy BESIOER.
Membeore

Sin Micnaern O0'Dwyrr, late Lientenaut-Governor of the Panjab.

Laevrenany-Gryenarn Sik H. V Cox, Indian Arnmy, Secretary, Military:
Department, India Office.

LievTeNaNT-GeNkRAL S1R W, C. Jacun, Indinn Arny, Commanding 3nd
Aviny Corps, Avmy of the Rhive.

IaEvreNaANT-GeNpnaL Sm H. Huosoy, Tndian Army, Adjutant Goearral
in India.

YaeuresaNt-GEsERAL S1R J. P Du Caxe, Iate Comimanding 15th Arnay
Corps in France.

Six G. Tewy, Indian Civil Service, late Financial Adviser, Military
Finance Branch, Finance Department, Government_of India.

MadoB-GexERAL 818 W, GrnLvAY, Iate Chicf of the General Staff in

Mesopotamia.
Scerctary :

Bmmmsh-ﬁ‘xmn.ﬁ‘. 0. M, Wacsrars, Royal Engincers.

“ It may be of interest §f I makea fow remarks as to the objects of the
Conmmiltee. It is considered ' that the time has now mrived-for reviewing our
military position in the light of ﬂ.c experience gained ' during the lst five
years.

.“The system of army admmwhatnon now in force is the systom which was
introduced in 1006 on’ the highest military advice then obl’mm'hle, namely, that
of Lord Kitchener. .

“The spousors of that system—the then Secrctary of State for Tndia and bis. -
cxpert advisers laboured however under an important disndvantago—a disadvan-
tage for which they were in no way responsible--they had ‘ot the recéné
experience of a great war to guide them.

“Ncedless to say it does not follow that a system which _is found workable
in peace” time will necessarily prove a sound one in war. However smoothly
{hings may run when conditious ave normal, dofects arc liable to disclose-
t‘wmsd-.(-s under the strain and the nltered conditions of actual war,

“Ihe ‘Admiralty szsi.em of administration in Bngland has existed for a long:
period of years without undergoing any radical altcration. This is hecause:
it hias been handed down from the period of the great naval wars, and because
it may be sajdto be founded on the proved requirements of war, It has.
scldom been the subjecb 0{ attack and may be said to have the confidence of
the Lopire. |

“The War Offico has not heen 50 mrhunte ])uunv the latler half of the-
last century no other public department camo in for so meh hostile eriticisue.
Gieat vhanvcs were frequent and stability of adiministiation was not allained.
nntil & con1p1rahvelv recent peviod.
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"~ Our military kystem in India lms just been sulijected to the stram of the
greatest war in bistorr. 1t was but natural that defects and shorbcomiags
should have revealed themselves—in fact it was in the light of what, T h: ave snid
incvitable that it shonld be so. Nevertheless, in spite of these defects, the
system now in force has enabled India to more than dovble her army in the
course of the war and to raise over & million of men. 1t has enabled her to
maintain greal BExpeditionary Jorecs overseas aud to play a distinguished pust
in the word-wide straggle now happily ended. Lo achieve these results, it
has heen necessary Lo remedy. defects a: they. appeared ; but it will be readily
recognized that anything that could be doub in this duectmn was nocessuriiy
in l.lne nuture of a lemporary expedient. Any general revision or reconstruce
tion of the system of military administration had to await the conclusion
of the waur.

“ It now hehoves us to turn to the best ‘possible account (he .invaluable
experience acquired during the past flve yers, - experience which has been
bought at a great price: zmd which, let us hope, is unlikely to recur in-the
Jifefiine of those who have survived. Wo want to cxtract the last ounce of
henefit from the lessons which the war has afforded us, :nd to ensure thal for
the expenditare we incur on the Army of the future, we secure the maximawm
of efficiency. ‘'I'he hest way of doing this is to bring to bear on the problem ihe
Dest brains and the most recent experience available. ‘Lhe Committes which
is ahout to asscmble is cumposed, of men of great ability and distinction, and
all of them liave special qunhﬁcahona for the work before them. :

# Tt will be the business of the Committee to—

(1) Inquire into and report, with special reference to post bellum condi-
tions, wpon the administration .and, where necessary, the
organization of the Army in Indis, mcludmg its relutions with
the War Office and the India Omce, and the relatxons of these
two Offices with one another. *

(2) Consider the position of the Commander-in-Chief in India in his
dnal  capacity as Commander-in-Chief and  Member  of
the Bxecutiv ex(Jouncﬂ and to make recommendalions. '

(3) Consider and wpmt upon any other matters which they may
deeide are relcvant to the inquiry.

«1f will be realised that tho 1,1oblcms with which the Committee Ims to
deal ave difficult and comple¥, and that their task is onc of great magnitude ;
but I think that this Council aud the public may rest assurod that the matter
is in thoroughly compotcnt hauds

“The Hon’ble Memben has suggested that there s & desire in Indian
mrclea, and more especially among the Indian elected Members of this Council,
to provide for the safeguarding of Iudian interests, particularly as wgards
military expenditure, by t\p )omtmg an additional Indian Member” to the Com:

mittee.: I can assure him that this is & function that can safely be left to  the
Governmuent of India, and that there is no necessity for oing bevond the
terms of his Rcsolutxon chutlwless, if any Members of this Council are ‘an-
xious o explain their views in regard to mrhtary oxpenditure or any other
matter coming within the scope of the Committee’s inquiry, I have no doubt
that the Iatter will be glad to examine then and consider their re commenda:
tions.”

The Hon'ble Pandit Madan Mohan Malaviya :—Sir, J152rv.
am disappointed at the reply which the Hon'ble Sir Alfred Bingley has
given. It was well kuown very long before notice of this Resolufion was glvvn
by the Hon'ble Mr. Sinha that'our Hon'ble Colleague Malik Bir Umar iIaya

ban was to be & member of this Commitlee. Witlhoul saying ono word
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regarding hic qualifications ng a military wan, ¥ way say in this Council with-
out w semblance of disrespeet or discourlesy to hiva that the anuouncement
did not salisfy the Indian public interested in thw question of the proper and
cfficient adnanistration of the Indian Army.  And not only was dissatisfaction
expressed in this country, but 1 think the Hou'ble Mr. Chintam, tho editor
of the ‘Leader' wrole an arlicle in the ‘/fimes’ ov some paper expressing
that view. Now it was inorder to give expression to those scutiments that the
Hon’ble Mr. Sinha gave notice of his Itesolution. e has not said one word
against the ITon’bl- Siv Umar Hayat Khan, nor do T wish to say one word
against Lim as regards his qualificetions to oxpress an opinion upon military
matters, But it will be recognised by the Council that the questions which
have been referred to this Committes, which I am glad will be presided over
by Tord Esher, are of very deep imporlance to the penple of this country as a
whole. The Government have recognised the importance of this question by
nominating a very strong Committec. There arc cight gentlemen who repre-
seut the civil and weilitary eleruents among the Xuropean clement.  Now there
is one Indian mewber on this Cowmittee.  T'utting aside everylhing regarding
the high qualifications of the Hon’ble Sir Umar Hayat Khan as a military
man, T ask the Council, I ask the Hon'ble the Avmy Sceretary lo say whether
hie is satisfied that this is fair, whether in a watter of such public concern
to the people of India, for we Indians constitile a large fraction of
the Indian Empire, we Indians pay the taxes which support the. Ay,
we supply efficctive  soldiers and -labour ar 1 we are aifected by mis.
management and incfliciency, in the medical or other services which are a
necessary part ol the army administration. Wo Indisias are deoply and
vitally inferested in the question. Is it right, is it fair of the Governent to
take only one Indian member to represent ihe Indiun point of vizw and to put
forward the Indian point of-view %_I subwit that it . is not. The bulk of the
Army is Indian ;Indians arc-intorested, they suffer along with their
British fellow subjects. from mismapagement in the Army. We have had
complaints of mismanagement in: Mesopotamia-; thers have recently beem com-
plaints about the medical arrangements in the Afghan war. Did Indians sufter
or did they not suffer? Look at the question from any point of view, look
at it from its military aspect, it affects Indians much morc “than their British
fellaw-subjects, look at the financial aspect, it will be seen that it ailects the
Indiuns much more than their BEuropean fellow-subjeets ; look at it from the
medical or any other aspect and you will find that Indians are move deeply
and vitally affected than Enropeans. Therefora it is only fair that this
Committee should be increased by an Indian. I do not complain of any
member who has been appointed, bat you owe il to the public to put on
some other Indian gentleman who may be able to watch the inquiry from
the point of view of tho general Indian public. Tt may. be said that the ques-
tions to which Sir Alfred Bipgley referred will be purely questions for military
cxperts. Military experts will be wanted theve and’ they are there, but there
are other questious which affect the general civil population.  In England,
a¢ the Xlon'ble Alr. Binha pointed out, mililury questions: are not left entirely
to the military. Military men are: very good and they: deservo our gratitude
for the sacrifices they make and for the dangers to which they are "expo'ed.
But” T may be permitted to remark that there are questions which ave
not puvely expert in' their charaeters there are questions in which civilinns

-may be allowed . without being considered impertinent to offer an

opinion. Such -questions are discussed in the ¥nglish Palimoent fimes

- without number. Was ‘not this preat system which yon' are goiug {o

_rectily the result of a discussion betwecn a civilian Lord Curzon and a
" mililary mau- Lord Kitchener ? Has not the experience of the war shown

that the views held Ly Lord Kitchener were not corveet and thal there was
much in the views of a civilian like Lord Cwizon to commend _themselves.

’
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to the consideralion of military men ? I this was so you caunol dispense
with the views of civilians, Yo cannot dispense with ! e views of Indign
public e, are they not intercsted, have they not sons and relations who
have fought in the war? Have theso men siot contzibuted towards the success

tliat kas Leen achieved Ly His Majesty's armsz in the war P *

It being 2 o'clock :

‘The Vice President.— “I am afraid I must call upon the Hon’' ble
Membgr to resume his scat.”

The Council then adjourned to W edneadny. thu 24th Beptorbor 1919, st
11 aan

-

Offg. Secrelary 1o’ the Governmont of Indiu,

BINTA; } . M, SMITH,
' Legistative Departucnt,

The 2nd Oclober, 1919,





